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g f& zav wm ¥ woarrei & S
frar & e 24 w19 #1773 1 frare
TAT T AFTYL IAT GIA F ey
FT AZTAA O

MR, CHATRMAN: You
now. Your time is over.

conclude
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=t graw fag W (397 92w)
AMETTE BT AT |

ot gt o AT A |

S TeuETg T ;i wodr OE &
Ja gfgdwaeml s & wdan a<an
g fr zo Tiagd e & geaw &
4 3 o1 %1 arsaTE wrewreR T w1 fEeATd v

MR. CHAIRMAN: It is all right. You
conclude, otherwise they will not take down.

SHRI SUNDER SINGH BHAN-DARI:
Unless you do that, he will not stop.

MR. CHAIRMAN: That is all right. You
may conclude. Shrimati Kul-karni.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.
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gfy g%, w7 foa wwe & awF W
FTH FAAT Aed A7 9 FAAT @ |
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T AT AT 5 q1q &1 FWEA §
frprers § = 74 | ag A wE & fo
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qamd § o ad | wre g fageT @
o dra-= wfET d g fa § arafeaw
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wwre #1 faafet o fediom w
G g 1 %17 T F AT H At
@ F faw @17 w0 AE g W
£ gaTe w & 9§ defuw Av g
e fowelt s T fawa § fawre-
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W AETME & U9 F wewdd "o T8
21T HIT W AN A ST Al AR
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wday g, faure ey g 1§ awedr
g o s ot & aoeTe #7 0y favia
ywedt & | T B gu et gmiy
FUC AV A WA, WTOT T
A § #1T ag wer 9w @ e el
F IO A= g W@ § 1w, §
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gt & f@fi gwe v @ afz
q e TTq HIT IaE faE ggTe A
FIE awelin T g1 | gA wqrEar § gfea
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¢ fF § o adg S T #9932
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gifEmrasaiaI 2 A TEATLH
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TH A9 FT FH F1A S5if | T W
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Wi ugmns wf G fAm e fra @
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WOT | WY W TH WAW B T avg §
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a7 G 9 favgeara w W 21 @ )
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FHIET WE A | TR, wE WE T
gAY AgT YT FW AT wF 4 A1
i afy feze & fam & == w309
HIAFR IAFT WA 3 Jq1 oATF T AT
smom & fF gmaT a0 i owe dr FE
ZRIT | AT /T AT oz dwoH
EEE T EARCARE SR L el sCIE A e
9% aZF el § A waAT §ognfar
THFT TRAT FHET GETE | WeT AT W
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(At afar fro wwof]
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AFAIG] * A@ANZ Az wiiaF frm
T

(Interruption)

swmdAr faqm@at =@a@t  (wd
979 @ AWA, AEET R 9T AL AT
7 AT a9l % Tl @ A2 |

(Interruption)

sqrwAt qﬁ!i’! Ao muﬁ‘ $ ﬁhf!,
fraradt S 83 97 A8 w20 A
¥ T F wze ATHTE A AET § ;Y
ATHT 1 THAT AV AZA FH A AAT 2,
#a A1 72 F21 2 | AT AT GAAT AT 2
geav g dr "t 2 feT w2
(Interruptions) Eﬁﬁ- qrad ?ﬁ’ i TS
A% frdt &1 @ § weda Agr w2
# gidr A wifagaw gAT g0
qT¢ " A0 AEA A1 # A3 F1
F‘MT"C r (Intemtptious)ﬁ A Tz Tﬂ
z w7 Am 7z 5 o7g wwT g oA
& #F17 74 F1 A4 E 7T 129
wFa1 ¥ 307 % wFET H w7 A 49
weat &t 2fg 25 & 77 @ A A § |
ATHA, 3% A7 A1 AFAMRI & 49 =4
arFre 4 A AT 0 gifay fegaan
w1 g1 frar 2 ) ewfan o0 & @y §
A1 wTE ArFAr qifge ) sfwE, gz
w7 diw % uF faa 7 7df g1 awdr o
FAAAT AT FIE NG AT B AN A7
AT f5 oF fam § g9 a7 o
TS AT A | TAT FlaArsat F 4=,
AT W AfFAT F F19, 24T wsraeqE
F AT TF FEHEIT ATE W7 3 7T AA
7z fevrt & e uw fam ot feema 217
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fomr wifaqass, wwt fa=ndi 1 exd=ar
F A4 WA T FT TGN | UF WA
qzEq F AT AF 9T TH AWA G @
4ZA AT AT € AT THAR ATATAG
W ooy wed £ 1 gl WA AT A5 § )
WA, AT AZT AT ZAT-—ATE
FHIIW ¥ ATE W | § 97 FgAar Agar
# fir o werom w1 frafea aaftom g
s maz faent sie e a
i fFar saF weada #5oaE  oow
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g% 7\ famdt 2 Y 5% S 7 e
adr famrdr, feft 7 99 @aq @Rt
I § wHw g0 fwar | Hdme, w A
fad or o & naw aafqarn, g@w
e g TE A1, A sarafaar
21 A1, WAL FH FART ATF A FI0
A W AT AES £ 7 0% AWG 9] 99
UF AT AAE FT A A AT At w9
femr F oy gdn 2 fam A ag gvwe W
a1, 7 @93 & [FT 72T W g 4,
T HIE g AT, AT g7 AE AT F7 qa-
A w17 afedt w1 &2 S %57 qvEn
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SHRI D. P. SINGH (Bihar): Sir, with
your permission, may I .. (In-
terruptions). Madam, because you are
misrepresenting the facts,, I am only
drawing your attention to... (Inter-
ruptions) .

smat giwat aito gawoif : &

urTht w9 femd a1 AT
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=t wew A W (IAT 97w)
IR0 ITATTIT W12, ATE W
T QU K A= 9 FO0 Fran
AENATT FT ST FIH FT FAA L .
(Interruptions)

SHRI D. P. SINGH: Kindly appreciate the
problem. The problem tha< I have raised is:
Article 74(2) of the Constitution says that
there shall be no inquiry into what advice was
given to the President. But the lawyer of the
Commission gets up and the first thing he
says is that the advice was a "fraud" on the
President. This is the matter that I was
raising.

sirwat gl wto gl : diwm.
§ W HTaw ARAl 31 9
FAATA T0T AT AZ A AAA AN AT FE
Afso 5 & 42 15 | 507 §F g a=x
foet =xfa &1 7z 0 7 QF1E, T ET
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of F19 F T9 59 AETFS 12:4 ¥7
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"Every judge of the Supreme .Court

shall. . .after consultation with such of the
judges of the Supreme Court..."

A w2 A FEEEIOE, dfaET F
g7 AFFAT L | TAE wea? i
F1 §F & W17 3991 TeAT ifen % (v
q7z ¥ A F1 SrE wfew g
st ar fraan it FR &1 AT FA
s .. Unterruptions) wTHA,
i wrviy e AT g B gardt aew
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g A1 771 FFA 97 & % I9% A
e F A1E JfT 9 A4 G gaan
F1 GreT AT @A AT IAH] AT AT FFAT
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F5AT AAT | CAWAH  WTF AT 97
ararT FeAr § o oowesiEr ® oFa
feqfs oY, #§ #=ga T oF BET A
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adt ST F 397 aeT ¥ T2 I
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IART TR A | WG F GHA
ag wag @9 F faenw g e fE
o &1 Tawt Wfa ARy T T W1 W oA
¥ gy & ofa &< 0 @ owww
amw qfa wFr g & g 0 ww
WET A% YW W) AW W e
R | wifr a8 = femr 1 weer
Agl ¥ dwar wa: W@ oA9E 8 ag
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Mt wgAl  gardl SwEa
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# oY 1T o 7 9T 9 g 1 508
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Y faaw #ifr & I07 AR ATE FE
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AYg W1 AT ATA FE ZAl, A T
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FET g 7 OETH wA ¥ ATy AT
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F AR T oarg v gt wafen
M F AW AT 2 | Wy AwhE §
el g% T I A oW AT IRl
aat faar fF fa 772 3o gww war
F aga afray 7 a4, 737 wHAW T
a1 az@ gzl & A A fean v g
T sta & gos a7 (64T Zor & woq fxar
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SHRI P. RAMAMURTI (Temil
Nadu): Mr. Deputy Chairman, in the
President's Address much has heen
#aid about the restoration of demo-
cracy, the democralic rights of the
people. We welcome 1t to the extent
it has been done, But ai the same
time I would like to point out that
even as we were fighting for the
democratic rights in this couniry and
even as our Indians abroad during the

period of Emergency, rallied and de-
monstrated whenever Ministers from
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here went to Englang or other coun-
tries, the people of other countries
who are here—those countries where
demoeracy is suppressed—have a yight
to protesi againsg that, 1 am extremely
sorry to point out that when the Shah
of Iran visited this country and when
some students of thag country demons-
trated against the suppression of all
democrauie rights 1n  that country,
they were arrested and the people who
sympathised with them were arrested,
I do not know how we can reconcile
our pride restoration of democrats into
ihis suppression of the right of these
people to fight for the democratic
rights in that country. I would like
to point out in this connection that
during the period of Emergency when
the Indians and Indian students in
Britain and America demonstrated
against the Emergency, the Janata
Parly people and we also circulated
the news of such demonstrations under
segret circulars. 1 would like to ask
the Government of India to reconsider
their position in this perspective.
Similarly, when the Palestinians here
demonstrated, BefGte the Egyptian
Embassy they were arrested ang the
cases are still going on, We all know
that throughout the world, in every
country, the Palesfinian students de-
monstrated when Sadat betrayed the
Arab unity and went over for talks
with the Israelis; the students and the
people throughout the world, in every
part of the world, went on demons-
trating and even some of the emhas-
sies were burnt, but in no other part
of the world has action been taken
against those students. Unfortunately
India is the only country where for
demonstrations against the disruplion
of the Arab unity action has been
talken apgainst those students, T would
ask the Government to reconsider that
position.

I would not like to desl with other
economic aspects ang foreien affeirs
in this =peech because the time ot my
disposal is very short. T would like
to confine mv whole sneesch fo the
question of Centre-State relations
which has now assumed a tremendous
importance. The Prime Minister does
not want to have a natlonal debate
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on that. But whether th, Prime Minister
wants it or not, a national debate is -
6iir~"Knd I am glad to say that even the
President of this country has joined that
national debate. In the last interview that
he gave to the LINK on the 25th of last
month he stated his own experience as a
Chief Minister,, how even for every
small thing he had to come here and
discuss with an official, a Deputy Sec-
retary, in order to get that thing done. If
this has been""the experience of the
President of" India 20 years ago, one can
imagine what the position today is.
Now,, Sir, I do not want to go into the
details of the working of the various
State Governments and the Central
Government. ,

I would like to take the Constitution
and point "out"{hat as far as this Cons-
titution is concerned, it is not a question
of working it in a flexible manner. The
Constitutional safeguards have got to be
built in, in order to see that the States
function within their sphere without any
let or hindrance by the Central
Government. I would like to point out
that as far as our Constitution is
concerned, section by section or article
toy article, it is the replica of the
Government of India Act, 1S35. And
that was an Act which the national
movement rejected in toto. In 1935, for
example, in the then central Legislative
Council, the Congress Party, together
with the Muslim League, jointly passed a
Resolution which stated among other
things,

This House is of the opinion that it

is most xinsatisfactory and dis-
appointing inasmuch as it includes
various objectionable features,

particularly, the establishment of
second chambers, extraordinary and
special powers of the Governors which
render the real control, as for the
scheme of provincial autonomy, of the
executive and legislature ineffective.

This was the Resolution adopted by the
Central Legislative Council in 1935.
With reference to the Government of
India Act of 1935, I can quote chapters
and verse from the speeches of Pandit
Jawaharlal Nehru, Dr. Ra-

[23 FEB. 1978]

on President” Address 174

jendra Parasad,, Sardar Vallabhbhai
Patel, Acharya Kiipalani and Maulana
Azad who, after that, in successive
sessions of the Congress spoke on this
subject. I was then part of the Congress
and I was also fighting against the
imposition of the Government of India
Act of 1935. And the main ground on
which we rejected the scheme of
Provincial Autonomy of that 1935 Act
was that the provincial autonomy that
was supposed to have been enshrined
therein was farcical for the simple reason
that whereas the responsibilities of the
provinces were very great and all the
nation building work and activities were
under the charge of the provincial
Governments, the Provincial
Governments did not have the" financial
resources to discharge the
responsibilities. And what is more,, the
power of the Viceroy to interfere in the
power of the so-called federal structure
which was at that time contemplated was
such that the so-called provincial
autonomy was rendered meaningless and
it was an absolute farce. This was the
very ground on which we rejected the
Government of India Act of 1935.

And today, what is the position? What
is the position today in the present
Constitution of India? This is what I
would like t° point out.

MR. DEPUTY CHAIRMAN: Would
you like to continue your speech after
lunch?

SHRI P. RAMAMURTI; Yes, I would
continue my speech after lunch-

7 gaewrafa : wa gad

AEE
aF + fqm eqfoy fear smar &

The House then adjourned for
lunch at fifty-nine minutes past
twelve of the clock.

The House reassembled after lunch at
three minutes past two of the clock, The
Vice-Chairman, (Shri H. M. Trivedi) in
the Chair.

SHRI P. RAMAMURTI: Sir, this
morning. I was talking about the new
Constitution, the Constitution of India
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(Shri P. Ramamurti] that we have now,
as being in essential features the replica of
the Government of India Act, 1935.
But, before that, I would like to point out
that  after the Motilal Nehru Com-
mittee was appointed in the year 1927 by
the Congress Party to frame a constitution
for India,, the Motilal Nehru Committee,
of  which the late Shri Jawaharlal Nehru
was the General Secretary, had
recommended a constitution for India.
The Motilal Nehru Committee had
recommended a constitution for India
which recognised that the linguistic
groups of this country were distinct
groups, I won't use the word 'nationality’
because it is jarring on  the ears of
somebody.  But the national movement
itself had recognised that the
linguistic groups as distinct groups and
it had stated that in free India provinces
created by the British Government must
he broken into linguistic provinces and
it had recommended a constitution with
the widest autonomy for these provinces. I
would also like to point out that in the
August 8, 1942 Resolution, the "Quit
India" Resolution as it came to be
known, was passed at the stroke of
midnight, when 1 was present as a
member of the A.LC.C. The All-India
Congress Committee, in the operative
part, authorised Mahatma Gandhi to start
a movement. Because it wanted to
enthuse the entire people of the country
speaking different languages to participate
in the war against fascism, it demanded
the Government of Britain to appoint a
provisional  Government in  India
consisting of all political groups in order
to carry on the war effort. In that
Resolution, the A. 1. C. C. said that the
provisional Government will among other
things evolve a scheme for a
Constituent Assembly which will prepare
a Constitution for the Government of
India. Mark these words: this is the most
important point; "The Constitution
according to the congress view, should be
a federal one with the largest measure of
autonomy for the federating units wd
with rpsHuary powers vesting with th®
U"its." This solemn undertaking was
given by the Congress
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in 1942—August 8—on the eve of start-
ing what was called the 'Quit India
Movement.! Now, here is a Constitution
which goes completely against that
solemn undertaking and which gives it a
complete go-by. Ali residuary powers; are
vested in the Central government as per
the last item in the 1st list of the Seventh
Schedule. And still if we say that the
undertaking given solemnly to the people
by the National Movement in the struggle
against imperialism must be honoured by
free India, we are called anti-nationals,
that we are for separation. If we are for
separation, I must point out, then all those
people who participated in that AICC
meeting in passing this Resolution almost
unanimously, including Mahatma Gandhi,
Sar-dar Vallabh Bhai Patel, Raj en Babu
Pt. Jawaharlal Nehru and Maulana Azad,
who presided over that session— all these
people were separatists. It is because they
knew that in a country with this multi-
lingual character, with distinct multi-
lingual groups, unless a federal structure
is evolved with the widest autonomy for
the federating States, the unity of this
country cannot be maintained that solemn
undertaking was given. The unity of this
country was forged during the struggle
against imperialism against a common
enemy, India was never a politically
united country throughout its history and
for the first time political unity was
evolved in this country in the struggle
against British imperialism. And if that
structure, if that unity, has got to be
cemented, it is not going to be done by
any number of National Integration
Committees, but it can only be cemented
on the basis of the struggle of the common
people, the downtrodden people, the
working class, the peasantry and other
exploited people against exploitation.
Therefore, our party is interested much
more than anybody else in fighting against
divisive forces. In this connection I may
point out that when the D.M.K. in Madras
was fighting for a separate Dravida Nadu,
it was our party that carried on a v'grous
struggle against that ideology. Even Mr.
C. Subramaniam, who was then the
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leader of the House, had to quote from my
writings to counter it. Therefore, we yield
to none in maintaining, preserving and
cementing the unity of this country. All
that I sayis that in order to cement
that unity, the federating States must
have enough powers to carry on their
responsibilities ~ which  they are charged
with. Now, I want to point out that the 1935
Constitution in its Seventh Schedule—
unfortunately, it so happens that the same
Seventh Schedule also in the Seventh Schedule
here—defines the powers of various States
and the Centre as also what is called the
Concurrent List. The 1935 Government of
India Act also contains the same Lists—the
Central List, the State List and the Concurrent
List.And if you take the subjects, you will find
the same thing. You would not find anything
different. The only thing is that the Concurrent
List contains 36 items in the Government of
India Act, 1935. The present  Constitution
has increased the number of items from 36 to
47. Beyond that there is absolutely no
difference whatsoever. What are the
provisions? You will kindly bear with me this
is a very important subject on whichl am
speaking. What were the responsibilities of the
State?  Public order, Prisons. Local
Government, Public Health, Relief to Disabled
and the Unemployed, = Communications, that
is. Roads, Bridges, Roadways, Inland
Waterways,  Agriculture in all its aspects.
Development of agriculture in all its aspects.
Water supply, including Irrigation, Canals,
Drainage, Land Reforms Fisheries,
Money-lending. Agricultural Indebt. edness,
Industries, Theatres. Dramatic Performances—
every thing. Th, present constitution has also
listed the same items in the State list of the
Seventh Schedule. These are the vital functions
which the State has got to fulfil. What are the
resources in order to do that? The resources are
the same as have been defined in the 1W5
Government of India Act. What are the
resources available to the  States in order to
fulfil all these functions? These are land
revenue, agricultural income-tax, estate duty
on agricultural land,
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excise duties on all alcoholic liquors— with
prohibition that source will also go—sales-tax
and  professional tax. These are the only
resources which the State has got. Actually, land
revenue and sales-tax are the only two itema and
the States are charged with  the responsibility
of doing welfare activities for the people in
respect of all their vital needs. It is precisely for
this reason that the Congress Party as well as the
National Movement rejected the 1935 Act. They
rejected it because it wanted to divert the
attention of the people from the struggle against
the British Government to the Ministries that
may have been formed under the 1935 Act. That
was why there was a ii iious debate whether to
accept the office in the provinces or not. I must
say that the same provision in the present
Constitution is meant to  divert the attention of
th, people from the struggle against the
exploitation of the all-powerful centre
dominated by big business to the  State
ministries who cannot perform any of these
functions. The same policy of divide and rule
has been adopted by this Constitution, That is
the gravamen of my charge. Apart from these
resources, the other source of income for the
States is the divisible pool of the income-tax
collected by the Centre. The whole of the
income-tax that is raised by the Government of
India can be divided among the States on the
basis of the formula recommended by the
Finance Commission, beyond that, there
are

some grants in-aid. For the grants-in-aid, the
States have got to take the begging bowl to the
Central Government and it depends on the sweet
will and pleasure of the Central Government.
All sorts of political pressures can  operate, [
know that in 1970 when Shrimati Indira
Gandhi was in need of the help of
the D.M.K. for the elections in 1971, she visited
Madras, Tamil Nadu, and immediately
sanctioned 20 crores of rupees for drought
relief. It is political pressure. Therefore, the
States have got to depend upon the sweet will
and pleasure of the Central Government. Political
presure and political conside-'  rations operate
on the Central Gov-
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ernment and nobody can say that the
Central Government will be free from
these pressure groups. Therefore, the
States have got to come with begging be
wis. Even with regard to the income-tax,
the 1935 Act says that corporation tax
will not form part of the income-tax. The
present Constitution also says that
corporation tax is not income-tax. Then
there is also another proviso. In order to
get circumvent this provision, the 1935
Act says that if the Government of India
imposes a surcharge on the income-tax—
it is increased income tax, but they call it
surcharge—then that surcharge will not
form part of the divisible pool. The ;ame
thing is repeated in the Constitution.
Therefore, I want to point out that as far
as the financial resources are concerned,
they have got to depend upon the sweet
will and pleasure of the Central Gov-
ernment. Unless this financial lacuna, this
financial imbalance, is removed, how can
the States fulfil those functions? This is
one aspect of the question that I want to
point out.

Another thing that I want to point out is
this. What is the position even with
regard to the functions, which are within
the competence of the State Government
as per the State list? The position is that
the Governor—under article 200 and
article 201—can reserve any Bill passed
by the State Legislature even with regard
to those subjects which are listed as State
subjects for the assent of the President of
India, that is the Government of India.
What has happened in practice for the
last lany years?

Every land reform measure is entirely
the exclusive preserve of the State
according to List II. But then what
happens? Every official land reform Bill
before it is placed before the Assembly
has got to be sent to the Central
Government and its approval got with
regard to those provisions. And who are
the people to decide? The Chief Minister
of , State cannoi discuss with the Prime
Minister because the Prime Minister is
busy and all th*"" people have no time,
they

[RAJYA SABHA] on President's Address 180

go to a Deputy Secretary who in the
ultimate analysis has got to decide and he
puts up a note. Therefore, even with
regard to those subjects on which the
State is entirely competent according to
the Constitution to enact laws, even with
regard to those subjects it is always sent
to the Central Government. Either before
the enactment you have got to get the
permission of the Central Government;
otherwise after the enactment, the
Governor always sends it to the Central
Government for its assent. The crux of
the matter is that, that this is now a ques-
tion of democracy versus Bureaucracy.
Therefore, where is the State autonomy?
Where is the autonomy. Under these
provisions, if the Central Government
happens to be of a different character and
the State Government happpens to be
more progressive than the Central
Government and it passes a legislation
with regard to land reforms which the
Central Government does not like, which
the party in power at the Centre does not
like, then in that case down comes the axe
saying, "We are not giving you the assent
unless

you change this and unless you change
that." Today this position exists not only
with regard to land reforms, but with
regard to almost all bills of the State
Government, in reality what happens is
this. The States have been reduced to a
position of municipality. In 1952, when
Mr. Rajagopalachari was the Chief
Minister—I was then the Leader of the
Opposition in the Madras Assembly—
when so many demands were made on
him by the members of his own party, he
said, "What is the use of your making all
these demands? After all, what is a State
under this Constitution? It is a glorified
municipality." This is what he said in the
Assembly. And 1 said, "Well. Mr.
Rajagopalachari, you have now agreed to
my position. We have been saying that it
is a glo-ified municipality. But then why
not you join me and our Party in fighting
the Central Government for a revision of
the Constitution." Mr. Rajagopalachari, in
his reply stated, "Mr. Ramamurti wants
me to fight the Centre. Why should I
fight
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the Centre? After all, they are my .friends.
When 1 can get the things by gentle
persuasion, why should I enter into a fight?"
This is what Mr. Rajagopalachari said. It is
there in the record of the Madras Assembly
proceedings. After all his persuasion what has
happened is that the powers of the Centre
have been more and more increased,
amendment after amendment has been made
to the Constitution as it emerged in 1951, and
more and more powers have been taken by the
Centre so much so today the States have been
reduced to—I do not know what to call it and
I cannot call it a glorified municipality—at
that time he called it so and ">w I would call
it—a glorified panchayat. The States today
have been reduced to the position of glorified
panchayats. And today if voices are raised that
there must be a national debate on this
question, the States cannot be reduced to the
position of a glorified panchayat, what is
wrong about it? It was all right at that time
when one Party ruled in the centre and all the
States, it was all a family affair, and a circular
from the Central Government was honoured
by all those people. Those days arc gone now.
It is not going to be possible now. Mr. Sanjiva
Reddy has said, the President of India has
said, the Rashtrapati has said that today
different parties have come to power in
different States, They have got their policies.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Please conclude.

SHRI P. RAMAMURTI: Just a few
minutes, Sir. We have got our policies. In
West Bengal, for example, we are committed
to carrying out certain policies. I may say that
four months back, the West Bengal Legis-
lature passed a Resolution defining the
qualification for resumption of land for self-
cultivation. It defined what is meant by self-
cultivation . It said that it can only be resumed
if the landlord actually contributes personal,
physical labour by himself or by members of
his family and if he resides
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in the village for a certain number of days.
This only means self-cultivation. It is still
awaiting the assent of the President, i.e., the
Government of India. I know the Janata Party
may not like that. Many landed interests in the
Janata Party may not like that. And because
the Central Government does not want that we
are not able to meet the commitment that we
have made to the people of West Bengal even
though this is a subject which falls completely
within the competence of the State
Legislature. So, how can things go on like
this? If things go on like this, then naturally
people in different States will begin to say,
well, to hell with this. (Time Bell). Kindly
give me a few minutes more, please. The
divisive forces will begin to rear their head
again. It is because we are extremely anxious
to see that such divisive forces do not raise
their heads again, that we are anxious to see
that this question is debated and properly
debated and is settled once and for all. (Time
Bell). Now, Sir, just one more point. The other
day I saw a newspaper report. I do not know
whether it is correct. The other day Mr.
Morarji Desai, our Prime Minister, is reported
to have said it and it has appeared only in the
Standard. I have not seen it in any other paper.
I do not know if it is true. It says: "The C.P.L
(M) had done certain things in West Bengal
that it should not have, Mr. Morarji Desai said
in an exclusive interview while boarding the
special Air Force Plane Rajhansa. He, how-
ever, refused to comment."

AN HON. MEMBER: Which newspaper
has got this report?

SHRI P. RAMAMURTI: This report is
contained in day before yesterday's Business
Standard.

SHR™ATI SUMITRA G. KUL-KARNI:
It must be off standard.

SHRI P. RAMAMURTI; This can be
contradicted. I will be happy if this statement
is contradicted. I want to tell you that I did
not expect that a person of the standing of
our Prime
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Minister, Mr. Morarji  Desai, would make
such a statement. If you have got any specific
charges against the West Bengal Government
bring it out openly, say it openly. Tell the
Chief Minister of West Bengal that it is here
that you have done wrong. He might not have
done  something which is according to
your policy. We axe not running the West
Bengal Government to carry out the policy of
the Janata Government. We are not elected by
the Janata Party. Asa matter of fact, the
Janata Party was rejected by the people of
West Bengal and we were elected there on the
basis of the promises that we have made and so
long as we are able to carry out the promises
that we have made and within the competence
of the State Legislature, the Central
Government has no business whatsoever to
interfere with that. If that Government
transgress the provisions of the Constitution,
then there is the Supreme Court to decide that
such and such a law is beyond the
competence of the State Government and
therefore the Supreme Court can strike it
down. But what "Business has the Central
Government got to interfere so long as we stick
to this thing. We are saying that this is not
conducive to  the  improvement  of
Centre-State relations. If  Comrade Jyoti
Basu has done something, have a discussion
with  him, point  out to him that you have
done this wrong. You first get yourself
convinced about it. You might get some
police reports. Are we to depend on police
reports? Are the police to decide the conduct of
elected representatives?  Therefore, Sir,
this is not the way in which this question can
be decided. Therefore, I say that this whole
problem has now attained a tremendous
importance. I want to tell you that even the
other Chief Ministers, those people who have
been the Chief Ministers, know where exactly
the shoe pinches. Today, for example, Shri
Sanjiva Reddy has come out with the position.
And, I know, as a matter of fact, Mr.
Babhubai Desai, who happens to be the Chief
Minister belonging to the Janata Party
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itself, has agreed to attend a conference to be
held in Chandigarh because he also feels
aggrieved.

AN HON. MEMBER: Not Mr. Babhubai
Desai but Mr. Babhubai Patel.

SHRI P. RAMAMURTI:  All right. T am
sorry, it is Mr. Babhubai Patel who has agreed
to do that. I know you might impose party
discipline and prevent him from attending it
but nonetheless this feeling is growing in this
country and every Chief Minister of this
country is feeling this state of helplessness
when he has got to take the begging bowl. Is
this position to continue?  If you want to
cement the unity that has been achieved during
the struggle for independence against British
imperialism, now a new common bond must be
evolved and a new common bond can only be
evolved on the basis of the States feeling that
they are equal partners in developing the
country and that they are not just
subordinates or servants of the Central
Government and for that proper provisions
must be made in the Constitution. (Time
Bell rings). Just aminute, Sir. Therefore,
to say that a national debate cannot take place
is burking the question. =~ Whether Mr.
Morarji Desai wants it or not, whether the
Janata Party wants it or not, there will be a
national debate on this question. Nobody can
stop the people of this country speaking on
this thing and I know that the truth will prevail
because we are interested in the unity
of this  country much  more than anything
else. It is the exploiting forces that want to
divide the working class. They help the
Shiva Sena and this thing and that thing,
which often-times receive the support of the
ruling party in various places. Therefore, Sir, in
the interests of unity for which we have fought.
I appeal to the Government of India give up
this thinking and have an open mind. Let not
the Prime Minister say that he will have a talk
with Mr. Jyoti Basu. What i  the use of talking
to Mr. Jyoti Basu when it is a question
concerning the entire  people of this
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country. Therefore, there must be a national
debate on this question of Constitution and we
must see how far it has worked successfully
during the last thirty years. This is a question
that has got to be seriously debated on a
nation-wide basis, with full freedom to all the
State ministers who should not be fettered by
mandate from their Parties. Just a last point I
want to mention that we who ask for this are
carrying on the heritage of the national
movement. This is the heritage of the national
movement. We want the national movements
promises to the people to be fulfilled, and
those who today refuse to do that, are going
against the heritage of the national movement.
They are betraying the heritage of the national
movement. That is what [ wanted to point out.
Thank you.

SHRI ABU ABRAHAM (Nominat
ed): Sir, the President has rightly
referred at the beginning of his
Address, to the cyclone in Andhra.
He also referred to the relief measures
that are being undertaken there. But
I must confess that I am disappointed
that the President's Address gives no
indication as to what precise measures
the Government proposes to take for
the long-term welfare of the coastal
people, the peasants and the fisher
men who live in those areas. There
is no indication of any new scheme for
these people there is no suggestion
of any long-' - for the improve-
ment of the lives of the people there who are
the poorest in the country. Sir. the Prime
Minister and several Members of Parliament
visited the coastal areas of Andhra which were
affected by the cyclone. I too went to see the
place. It was a shock to see how poor, how
famished and how ill-clothed these people are
and how wretched their mud huts are and,
therefore, how vulnerable they are to disease
and to any natural disaster. Even Andhra MPs.
were shocked by this experience because even
they had not realised how backward and poor
some of these areas are. The unfortunate fact
is that these coastal areas,
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a wide belt of  about ten miles all

along the coast, have been neglected for a very
long time. There are no proper roads, no
modern sanitation, no electricity, no amenities
of any kind, no decent housing, no schools, no
community centres and no medical facilities.
These are the places where even the district
officials pay a visit very seldom. These are
really the areas of darkness in this country.
Even our political parties have neglected these
people although the fishermen are the most
exploited people in the country. They are
exploited because they are backward and
because they deal with a very perishable
commodity. If they could be better organised,
they could get the basic needs of life like
housing, some elementary education etc., they
will not be so exploited. Therefore, what we
need to do is an overall re-construction of
these coastal areas. Right now, in Goa, there is
a dispute going on between the traditional
boatmen and the trawlers. The trawlers refuse
to go deep into the sea; they want to fish in the
same area near the coast, because there are
more prawns there, The trawlers were not
meant to fish in those areas. So, there is a
dispute and there is nobody to support these
fishermen, except some Catholic priests. This
alsy shows" a" kind of political neglect that
these people have to suffer from. The Goa
Administration seems to be indifferent to these
people's demand and we in this House and also
in the Lok Sabha have never discussed the
problems of these fishermen. So. one cannot
blame the Government alone for this, because
we are all responsible. T would earnestly
suagest that the Government should appoint a
special committee or a commission. They are
appointing a Backward Classes Commission.
Perhaps, a separate committee or commission
could be appointed by th, Government to look
into the problems of the people who live in the
coastal areas. Those areas have remained
extremely neglected and they have to be
brought into the mainstream of national life.
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LShri Abu Abraham]

As for the disasters and natural calamities as
such, we have to think in more fundamental
terms always. In the United States, they
passed, about 4 years ago, a piece of legisla-
tion, a comprehensive legislation, which is
called the Disaster Relief Act, 1974. It gives
the President wide and especific powers to use
defence and civilian agencies in times of
national disasters or other troubles. In the
United States, they have also prepared
programmes for disaster preparedness, disaster
relief, long-range planning and economic
reconstruction, This is a  continuing
programme and this is what w, should aim at.
We should also have a similar legislation
perhaps so that the Central Government is
fully equipped to deal with any natural
disaster or any internal disturbance, whether it
is cyclone or floods or drought or communal
violence. The Government should also
sponsor studies on these subjects, jut as they
do in the U.S.A. where they iiave a number of
these studies being undertaken, which will
enabl. the administrators and the general
public to understand th, problems involved so
that they can be better prepared to deal with
them.

Perhaps, one reason why the coastal areas
are being neglected, the fishermen in
particular, is that th*» coastline is too far
from New Delni. There are no fishermen to
march to Parliament House. They do not even
have a spokesman to represent tneii case in
Parliament although they are an important
sector of our aconorr.y. There is a saying
'Distance lends enchantment to the view*.
Perhaps, the Central Government has ,
romantic view of these areas. Perhaps, a more
suitable saying in this context is 'Out of sight,
out of mind'. This seems to be a truer
statement as fat-as some of the Southern and
Eastern States are concerned. It :s far more
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difficult for a State like West Bengal or
Orissa or Kerala to get the attention of the
Central Government in regard to certain
problems tlian it is for a State like Haryana,
Punjab or U.P. Whereas the Chief Minister ot
Haryana or Punjab can get things done,
perhaps, over the telephone, a Minister from
Kerala or West Bengal has to keep flying to
Delhi every week to discuss even small
matters. Even in regard to a small project,
they have to get the approval of the Central
Government and they have to actually come
here.

SHRI LAKSHMANA MAHAPATRO
(Orissa): The Orissa C. M. cannot fly here.
There is no direct route.

SHRI ABU ABRAHAM: Therefore, this is
how our administrative and political system is
working. I am coming to the question about
which Mr. Ramamurti has so eloquently
spoken just 'mow, the question of more
autonomy for the States. This is another
subject about which the President's Address
has nothing to say. It is a pity because this is
an important subject and one wants at least ta
hav, an open discussion even if the demand
for greater autonomy i not to be immediately
accepted. Now, we find that Mr. Mandal only
yesterday in the Lok Sabha has stated that the
time is not opportune for such a debate. He
has stated that the time is not propitious: this
is the exact word he has used. He has stated
that the time is not opportune to alter the
Centre-State relations and this is not a
propitious time for a national debate. Now,
what is the propitious time for a debate? Do
we have to consult an astrologer before we
start a debate, to find out the time? As Mr.
Ramamurti has pointed out, the debate has
already started and nobody can stop a debate
like this. This is very much in the minds of the
people and whoever I have talked to in the
States farthe, away from New Delhi, from th,
central capital, this is a subject on which they
have very strong feelings and th, feelings
are
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growing greater and greater. It is a
misrepresentation to say that the demand for
greater autonomy has anything to d, with
separatism. This is totally untrue. We are still
suffering from th, hang-over of the partition
days. But conditions have changed since then.
No serious person can really say that the
people of West Bengal or Tamil Nadu or
Kerala want to secede from the Union. All
they want is a greater control, a greater
financial conrtol, over the affairs of the States
and they do not want to be tied down to the
apronstrings of the Central Government in all
kinds of matters and to be patronised by the
all-knowing  officials of the Central
Secretariat. Sir, I would say indeed that
greater autonomy is the only way to remove
the kind of frustrations and tensions that we
see all round, which the President ™ been
pleased to refer to as the suppressed feelings
of the people finding expression in various
forms, protests and agitations. But this is not a
case of 19 months of emergency bringing up
these frustrations. These have been there all
the time and they have been growing all th,
time. So, autonomy in my opinion is the only
way to remove these frustrations and
strengthen the Centre and the country as a
whole. If it is not granted, the demand for
separate States might arise.

Also, connected with this question of
autonomy is the question of smaller States.
In fact, they are the two sides of the
same  coin. Smaller States will create
greater participation by the people and
greater efficiency in  the admyjnistration.
Even Mr. Charan Singh ha, been ™ champion
of the smaller States, but it is surprising that
th, Janata Party which is committed to
decentralisation should turn its face against
autonomy and smaller States so soon after
coming to power. On smaller States.
Mr. Charan Singh said in this House the other
day that the time is not opportune, but surely
W, can have a debate on this subject as well.
When we have had a debate, pherhap; we
might ap-
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point a commission again to make re-
commendations on the greater autonomy for
the States and for a sensible, practical division
pf some of the larger States, so that there will
be more participation of the people, as I said,
and also so that this administration would
have a better grasp of the problems of the
smaller States. To me this i, a very urgent
matter and, as I said, I am surprised that there
ia no mention of these subjects in the
Presidential Address and 1 hop. that th,
Government will soon make up for this
omission.
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It is not a statutory Commission. It has
Viot been constituted under any law of
the land. It is just like any other ordinary
Committee constituted by the
Government. Therefore, it is not a
statutory Commission.
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It is a practical joke with the minorities of the
country which will not be tolerated hereafter.

SHRI P- RAMAMURTI: Will you please
allow me to interrupt you for a miViute? In
Tamil Nadu, for example, i, the borde, areas ,
lot of Telu-gu-speaking people are living.
Similarly, in Andhra Pradesh, in the border
areas , lot of Tamil-speaking people are
living. Now, if the Andhra Pradesh
Government does not make provision for
these Tamil-speaking people being taught in
their own language, or if the Tamil Nadu
Gove-ernment doe, not make provision for th,
Telugu-speaking people in that area to be
taught in their own lan-uage, then has not
something got to be done? When we are
talking of minorities” it inevitably happens
that people speaking* different languages
living in a linguistic State where the majority
of the people speak a different Jangaug, will
naturally form a minority. What can you do
with that?
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Nobody cared for those recommenda-
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THE VICE-CHAIRMAN (SHRI H.

M. TRIVEDI): Now you please finish.

SHRI MOHAMMAD YUNUS

SALEEM: Sir, I have taken only 15
minutes.

THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): I am sorry. I have been
watching the time.
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SHRI MOHAMMAD  YUNUS
SALEEM; Iam going to conclude.

THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): You must conclude now.

SHRI MOHAMMAD YUNUS
SALEEM: But I may be permitted to
make my submission. I am not wasting
the time of the Chair or ot the House.
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THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): Mr. Saleem, you must
conclude please. Within a minute you
must conclude please.

SHRI MOHAMMAD YUNUS

SALEEM: Why are you so unkind to
me?

THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): I am not unkind. You
have taken more than 25 minutes.

SHRI MOHAMMAD YUNUS
SALEEM: I have taken only 17 minutes.

THE VICE-CHAIRMAN (SHRI H.
M. TRTVEDI): I am sorr, I am watching
the time. I watch it better than you do.



205 Motion of Thanks

SHRI MOHAMMAD  YUNUS
.SALEEM: Mr. Ramamurti concluded
his speech, at 2-25. Then another
gentleman took 25 minutes.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): May I explain to you that if
every speaker is going to take 25
minutes...

SHRI MOHAMMAD YUNUS
SALEEM: There should be no discri-
mination between one speaker and
another speaker. Every speaker belongs
to this House. He should be given proper
time and proper opportunity. This is not
fair. This is very unfair Sir. I strongly
protest against this discrimination, Sir.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): There is no discrimination at
all. T would like you to appreciate that
you have had more than your time. I
would only like you to conclude quickly.

SHRI MOHAMMAD YUNUS
SALEEM: 1 was not told at the outset
how much time would be allotted to me.
I was under the impression that the Chair
would allot at least 25 minutes to every
speaker. I had planned to conclude
within 25 minutes. 1 have taken only 17
minutes so far.
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THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): Mr. Saleem, you must
conclude. I am sorry, I will have to call
the next speaker.

SHRI MOHAMMAD YUNUS
SALEEM. I am about to conclude.
Within one minute, I will conclude. Bear
with me for one minute.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Please conclude
immediately.
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THE VICE-CHAIRMAN  (SHRI
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With these words, I support the
amendments.
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4[] Devanagri transliteration.
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It is not statutory Commission. It has not
been constituted under any law of the
land. It is just like any other ordinary
Committee constituted by the

Government. Therefore, it is not a
statutory Commission.
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It is a practical joke with the minorities of the
country which will not be tolerated hereafter.

SHRI P. RAMAMURTI: Will you please
allow me to interrupt you for a minute? In
Tamil Nadu, for example, in the border areas a
lot of Telgu-speaking people are living.
Similarly, in Andhra Pradesh, in the border
areas a lot of Tamil-speaking people are
living. Now, if the Andhra Pradesh
Government does not make provision for
these Tamil-speaking people being taught in
their own language, or if the Tamil Nadu Gov-
ernment does not make provision for the
Telgu-speaking people in that area to be
taught in their known language, then has not
something got to be done? When we are
talking of minorities, it inevitably happens
that people speaking different languages
living in a linguistic State where the majority
of the people speak a different language will
naturally form a minority. What can you do
with that?
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Nobody cared for those recommendations.
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And the test of the strength of a
Chain lies in weakest link.
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THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Now you please finish.

SHRI MOHAMMAD YUNUS
SALEEM: Sir, I have taken only 15 minutes.

THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): I am sorry I have
been watching the time.

SHRI MOHAMMAD YUNUS
SALEEM: I am going to conclude

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): You must conclude now.

SHRI MOHAMMAD YUNUS
SALEEM: But 1 may be permitted to make
my submission. I am not wasting the time of
the Chair or of the House.
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72 ¥99 & 999 ga g5 &1 azar
fFar 39 99 guTdr WA oW A "W
w—agifs miin  fafae=s g |
dr-afeat v ama 47 fsowmEras ad
#7 73 4—FW A7 WA W 7
AT AE TE T ar—d A A
¥ T g & o g% A1 FzArT
FE F AET FTATAT T/ HoF KT TZAT
WHAHMI q AE] T, T OAAE H
HEATT FHL EIAE F FEAA—HAT
#% w2 #7 & ¥ gAW § FEAT
w0 7 wE 91w fwar @ @ oag
FAFL AT § AETiEaE 1 4w g—
&9 I AT F1 wea @ f@u Jare adr
F—3d W wew {1 94T I A
# dar g 3—=9 wew F 9ET ATA =W
FAE F1 41 2—30 FAH F AT
79 # W T AT H OTAAT ARTT
farrar 2 fr st gfat 1 TgAr
FAAT F qETEA T g9 fFAr A qwen
—zhfqT @T T o§Aw & AT
mrmmmwugﬁ
& a7 o0 A # AT F2H F ATAT
grn—zAfay are weq %74 7 A7
#1 2 fr 3£ & waer g7 qas & -
§ Wrw w0 T qTHA AH FT A7
Jrget g wae 412 frm A7 3E & e
TN ATE T ATG AV TE AT IF A
U @@ AT FEARe wan ey
T F1 T ZERA TFAAAT 2 W7 AAN
FAT JFA Fm HATH W T FTEHA
AT 2 '

' ﬂu..

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Mr. Saleem. you *must conclude
please. Within a minute you must conclude
please,

SHRT MOHAMMAD YUNUS
SALEEM: "Why are you so unkind to
me*"

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): I am not unkind. You have taken
more than 25 minuted.

SHRI MOHAMMAD YUNUS SALEEM:
I have taken only 17 minutes.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): I am sorry I am watching the
time. I watch it better than you do.

SHRT MOHAMMAD YUNUS SALEEM:
Mr. Ramamurti concluded his speech at 2.25.
Then another gentlemen took 25 minutes.

THE VICE-CHAIRMAN (SHRI H. M
TRIVEDI): May I explain to you that if every
speaker is going to. take 25 minutes...

SHRI MOHAMMAD YUNUS SALEEM:
There should be no discrimination between
one speaker and another speaker. Every
speaker belongs to this House. He should be
given pro-, per time and proper opportunity.
This is not fair. This is very unfair, Sir, I
strongly protest against the discrimination, Sir.

THE VICE-CHAIRMAN (SHRI' H. M.
TRIVEDI): There is no discrimination at all. I
would like you to appreciate that you have had
more than your time. I would only like, you to
conclude quickly.

SHRI MOHAMMAD YUNUS"
SALEEM: I was not told at the outset-how
much time would be allotted to me. I was
under the impression that the Chair would
allot at least 25 minu_ tes to every speaker. I
had planned to conclude within 25 minutes. I
have taken only 17 minutes so far.

ZA AT FEFT T AGAT AFIT
HqE FIAT ARAT F—FA A UF AHC
F 7 mawr g g1 R osfeaer gt
AT RS W T T WAA 97 M7 A
¥ fa qarerer #0E g Ay 7 o



221 Motion of Thanks

¥ FHEN T W qF T I T AOAT
foq¥e fi—wowr ga & o5F F @
A AL A4 T—AIFA——TIT 7T
F ¥ AR A AW wifwa 7 afww
mrwr 7 P gm fefaedt % 9isw 7
Tt g€ 2—& s fr g foa &
& TaT & #mwa & vy afE oaw
At F1 wEw g oaw fEosmw s
F31 7 2 Hiw few aa w7 gEma
Ay & far dare 2 9w e oama =
wraw & fao Fave AET 1 wwE @
®A H T WEE ¥ WeET AT AW
FAT AL FT AT Z IAGT ACE ALTAT
femmar smgar g——ww WAy F fE
T WEF H A4 AAG-FUF 37 7E
F—aw wraw 2 5 mawd § afo
TOFTT AN AR T AW ¥ oGM@Er I
1 ®rforor 7 I Y & A 97 FEv
ar w7 & fF #md oar ofr § afee
oA AA 97 # F wwmd dwAnw
azdr A1 TE F——H T AT T AN
q T g AT AT & eael &
AT WY AIF AF wdEAr A
wEw & oA & wmd e s
7% wE F——zafar wu A 9z 2 T
AT AT HIT FARHIRIZAT ®1, ZIEA 37,
U ENAER R A AAT RO S99 a7
95 TAEAN AZ AMGN—AT AF T
IR T W ATA TET F——& AAT
¢ fF sy AT & st A A gd 32—
WY THA 437 & & @0 ww
SR A% A1 7 9 F—d A% AT
W faars w=7 FIR A IIET
@ 7% a7 g% Fal 71 w1y ad
T AT FFAT F—ATH HE A€
M A A g oA 7F et 97
mEET AT AT |

wifadt arm & ag Fgar TTEAT §

ma FEr et F—% wraAr g e
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F1 WATE W AZAEN FT AT A gETA
2 affm w7 7% ww faadr Fw
ATAF FHF 2 IFFT faAr ot Fran
FT AT FET F4 39 T% frarar w71
AT FET 21 AFAT—HTH FETH 27 417
a1 & v witw # Aifer arfesr 77
M7 fmE mw afe qér 3 g
I & F17 W7 gaw fau wfzamsm,
iwEa T, A9 FivE A S
&1 T oy Sy ) adt @@ Fw
ToTA1T # THIHET A1 AWAT £ AqF W
faemt F oo = <fram &1 qgear w39
w17 A9 T qE 0 A Twd F T
w frert agdt s v 2 wwoaw am
AL A FFAT Z 1 F A AT W OAF
#1 AT M F Awvaw w9 w9
AW F7 Z N~z fagrdt araadt Area
giffe ands & g W1 08 03
% qv qwirs A w7 fow g o
oeF W AW gW AT YR @, T
FIF AT TE F—ATIE GHT 9FIT FIF
el 7E T Ayt & AT F A7 afEear
T AT w1 R TET FY ARE A1
FEATIT W7 FFAAT A qE fF 2w
miffEar @ A weA 77 7 Afaw—
AT AT FEA FEA FTHA——AT
AT FHA FIEA WA | F@ A I
oY gHT 47 AT AEHEATE g——IfF-
= A A FEE Ism o W e
AYE § TiFATT § AT & qetar—

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Mr. Saleem, you must conclude. I
am sorry. I will have to call the next speaker.

SHRI MOHAMMAD YUNUS
SALEEM: 1 am about to conclude. Within
one minute, I will conclude. Bear with me for
one minute.

THE VICE-CHAIRMAN (SHRI H. M.

TRIVEDI): Please conclude immediately.



223 Motion of Thanks

ot wgFmE gAn "qAm oA § oag
wd #7 @ 91 F arar afad s
gertfa® off @ 17 97 9vET § aew
¥, qgfeat ¥ amps @ S W A
2 W 97 AYT (AW AT qEIA 2—
ATHAT GFET T F TG AL FR—
Z% e F fa weat 1 i 9 awse=
#r wf & zawr amm fear smr-—a
FEAT FET TET grr—afew =A% a7
Fzar a2 v fesrenfaar &1 g aoe
wE frar s HiT FAaE g8 97
q71 ¥ fezvdaos &1 seaae fan
w17 | ot e Fr ar a, fewag @
AqEAT Z9 F1 Frforor AT TF 41 FATH
FI—A1 77 &I WAW g1 o w7 {
THE FUT OF HT HF FIAT HATBAT

if__

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Mr. Shrikant Verma.

1 HEEHE gan "W
a0 &1 g%y 7 @7 aoeE #r
qF FW T AF TE A< AT FIF AT |

With these words I support  the
amendments.

«t wWrew arvme fag (fazr7)
IIANAE WERA, Wl gum 3 fw
= faow © w9y gaeat &7 frersedy 2
AT F I 97 AAGr qAET F | wqT
ASH &7 A FH 6 A% A% HAA |

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDT); I am in the hands of the House. I
would like to know the facts. There are not
less than 24 speakers still left in this debate.
The time available for the debate is today and
Monday. After that the debate has to
conclude. Now, if everybody is going to claim
25 minutes—I had a reckoning done—then at
least some speakers will be left out. It is up to
the House to decide whether they
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would like each speaker to take 25 minutes or
15 minutes. I am trying to allocate roughly 15
minutes to each speaker. Is that fair enough?

SHRI MOHAMMAD YUNUS SALEEM;
It will be discrimination if you allot 15
minutes now when you have already aJlowed
25 minutes to two speakers.

{Interruptions)

ot /e wreaw fag w9 s qT fan
94 a9 ¢ wifor | afe @ J@r
fear strr &1 wfas wsar R

THE VICE-CHAIRMAN (SHRI H M.
TRIVEDI): Extending the time of the debte is
not in my hands. It is up to the Business
Advisory Committee to decide. I am going by
the total time available. Taking the number of
speakers from all parties together, I am
suggesting to the House that we cannot
allocate more than 15 minutes, and would like
that to be agreed to by the House.

SHRI SUNDER SINGH BHANDARI
(Uftar Pradesh): If the House agrees, we can
sit till 6 p.m. today. We can sit for one hour
more.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): May I put it to you that even if
we extend the time till 6 p.m. today...
(Interruptions) Please listen. I am on my feet.

SHRI K. K. MADHAVAN (Kerala): We
are also on our legs.

THE VICE-CHAIRMAN (SHRI H M.
TRIVEDI): When the Chair is on its legs, you
have no right to be on your legs. Even if you
extend the time till 6 pm. today, if you take
the time available and the number of speakers,
I may put it to you that more than 15 minutes
to each speaker would not be possible. I,
therefore, suggest that the House may agree to
this suggestion.

it frrere #adt (fazr) s
wam A
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_,‘n :rgl- p’"‘j,‘! Sei d).:.
Lo 238 ey sl 48 QN Uy
=8 Ay W et 9 E S

et WgFwE gAW ®AW : HAw
AT A1 FT AAAT Q0 FEF F7 faaw
s &1 fe &8 w0 wwn ]

SHRI K. K. MADHAVAN: I want t, make
a positive suggestion if you will allow me. If
you specify so many minutes for each
speaker, then are you prepared to stick to that
time-limit? Or, are you willing to be elastic in
favour of one and ask another to be shor. ter?
That is what I wanted to get clear.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI); I ,m afraid speakers have been
taking undue advantage of the leniency of the
Chair.

SHRI K. K. MADHAVAN: No, no
leniency.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): All right. Mr. Shri-kant Verma.

SHRI SHRIKANT VERMA (Madhya
Pradesh): Mr. Vice-Chairman, I will speak
only for fourteen minutes.

Iraaregs WA, fuew 3d 3w
fadi staar g aer § wrE 47 "
T AA-AF T0 T GIAT & T AT
T | WAL O AT G AT AT E
Hfgw wdl wa a7 o 7@ gwn fE
FuiET & 7 AU g| W | WA A
AN FT AET 2 afew 59 ARG #T F
faszia BF =W § adr 3edig dar &1
47 717 2 719 f57 9 WA @y 1
A AT WA F IAA T 47 ¢

"A successful politician is he who

promises to construct a bridge where there
is not even a river.”

t[ ]Devanagri translation.

sAT 9iEl F % g6 99 & Ty
fod | w2t Fr W A 771 6T TEa
9H @2 #77 ¥ s 77 w7 A oo
ZF AT | HITT AW I WM WWE H
gfefoe g1 @ & M7 IA4T T =47y
HIT HEAA Z1 W F | "EA 92 AT
7z fF g [T wverEy &1 A ' s
AT & AT | HISEN T IHFT W4 47
ATIERT #1 FISIET, ATHIT 2T TSy
T | fdww, 1 1y fedew w2
AT FHFT W TR F fade g —
fadta & w7 @& & gfea sen
zw %4 f #ar w8 wendr ®1 Tar
F1? qa qgdl fiw, @i diw 4
FraeqT W7 | AF qETAAT w6
saeqr | gawT arEr ar fa S S
FT THA ITALHAT ¥ FA AT 20
oA TN T Z 7 AW AT wnET F1
Afsa | ge=T wEEa F1 NWE IF
a1 1 guAr 9 21 5 S amed aene
g oot 7 %) afEw o S
AIg A F E, TWATA AAAET F1 F
aifrer sa=a Y g, IO waTe
FT & W7 FOAT WFAH F1 2 | Ha=TT]
F1 wrrEl &1 fqmaEm guear wenem
TET FTAT E | HEATL FT ATHET FT
fgam 7 we=w F9F 2| wEEATI w7
AT 1 GAAT TaH17 74 T4 8
afer wat & wifew w73 21

HLFTT F AT WL 55T & Hriaar
4 vF giefas sawer & 07 39
ufefas wweia & a= a7 &1 2z vsaa
a0 ET 1 A g€ AE WA +1EAv
wol 17 T TgA FTHOHAT HAT Z )
aeE § e wrE sfear o ofawr
frm=ar 8 ‘mifesr aga a8 afawr
TEL 2 | THE HEAEF UF AT aafad
WA qfEFT § qga § A0 ;o

- = -

wEe owe & fawrs fod | w2l o
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Water, water everywhere; But not a drop
to drink.

TShri Shrikant Verma]

g% a7 B guiear 4w, s O
FOE-ATE A1 ewlwAl ¥ 9@ w A7
A% 412 wifdwt 7 a8 w2 5w 9
ZZAT A | gEE & g SR OF
aaar fagmen ) afasr o aw=wd &
fagadr 4y a1 faedt a1 faor o
q99 FIH F1 AT AT B FAr
T & faeet w9 o4 |

A T BT A0 FEA § HAAA
qEER W1 EE WIF FAT T 4E
et o wEEE ¥ &) 78§ wEard
FTAIHTET | TTHATTAS WE=A, T
F1 wrwral set faefl & oF wd 7 "7
‘gz wranar g § fF Sl oand #r
faadt =1z IAdr miferar 41 std
FTTATEAR WEIT, UF FE1ET § Joer
wiq Ty w1 Of ws F araowE
TAEATE ST HLAAT & 3T g7 1% 97
ArrdT At & a3 wm @ W 3
TIAT F TF AT T2 T, AT TG gAATT
SFrAT it w1 fAar 733 TE 9w )
it a7 € F 997 4 w7 °r A G
F1 39 quT § oAt apdfl F W F
g7 WIS FA% FATH AT E | T "o
fer 1 oA 21 W7 AAT WA
A1 o1 far wd & "% F@T T I
FATSA WAEA, TH HFTE A wFAAA0
T OFATH AN FOAT F; FlET aedmar
F1 q weT 431 fFar 2 78 e dar
frar 2 fF AT AT FeE Awr aFET
£ wife AwEr Gt & AR owma
FI AT AATE T TET F | WA A
2 e wa a% oar #1¢ 747 T8 fagren
war & faad fa shazra w1 frmar ot
¥ | WAT THT AR FET AT UHE
ziqgm ®1 avz &% faar s &fEe
upaE 2z 5 w3 a% G4 @ W@
fapremr star &1 ST WIT WOSAET T
w7 & | EAET 1 o wiaar 3

Az FE1 AT & fF oTw W &
S AT 2| TH FW 99 A4l Ad 2
Aff & AFF F 1 =W WO AT OF
FrETT WET § WY zaa fao & smer
arff ®1 a7rg aff e afew Fw2aw fr
IHTHAT F FVIE FAET ATHT ATZ
1 T 47| W FT A g1 T A7)
STAAT TET T FEw s fzar | e
79 ST 9 & T Ame § 3As 2|
FfEd WETC I OF AT I
aromdl & wd 1 faga w7 faan, A
ey w4 o7 21w 5 S o SR
FTH FT TANA &, TE K THAT T0AT
1 Towa g afea gfam w1 owE
FEATE F3A T FOO09AT AZN & | WA
gorad &1 Hame e gur & wifE
#1E AIFRAT FEIT AFF A7 AT 2,
wifs wrfeeae @=da o &3 %
feafa & @8f 21 ag s 2w
fror & %) feafsr ® @ 21 @t 2,
HAAT FTRIT AT HHAT § FHUA A3
awAT F 1 WA T A oy
2, 21 #war & ArEdr wrevEr wr g
qd AHH AHAL &1 wAEe foo
frr 21 1% wFae T Avw TE 7
wat & fF 77 w18 w3aa faoer & s
sEiforadt 1 a1 e 2, e gfear
FAFHT A WH HWIT AATEAT AT
FAATT AT AT F AA TE TAAAT
7t flFa oa ot 0l F qa #
feeedl & uF WEmifer afosiz &
Tt fzar a7 femd saa et wa-
AT F17 IF IM F AFgEH TSaAT
qaT HAT AT FITTAT TE F, 17 weAr
=vm fag <t T #7 ww FifEn gw g
i 7 WA faa gl wfsess & ol
T WAl UF F, TE WAT OF X | W
atfan fr gawr wdaw feaar firer
ZWT | WIT ZHTE SqTATHAA WIAE £ AV
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TaFT AT SAqr 9t & ag g, afew
T AW AN TAGT B2, I H GARA
#1 & faad ozw uF o faez g dar
FT 2, vE WA I g A g
AT & A577 F IH KL A wE FTAT
TET &\ TAET AT A WA ZArE A
74T &, I s fag o Al &

T AATE FT A9 B AT | FA
WY TAT S AT HAE FT S
fir faoh gt FagE g1 gvam &
FART AIANT W @ E | AL AT RH
FT 91 AT d1 27 WE 7 ) R e
O 5 ZrE Fear 2 5 awa w5 agl
% faw ot faora & za8 zzaw faog
fai ar sfas ==e a7 w== fFar &)
ITHATEAA WEIEA, §O AT T g @
&; afew oY qg™ Zo0 97 e IF AT
frarar @y &1 a7 wiag awz far
T 7ET 2 WiTE A E & AW R
30 @ ¥ fadea § G370 %7 wraw F
w21 & Tl avar 7 wed £
F 97 = oF d9 9w # 5 FEe
fa<ra &Y e g &, /@ FAETeATr
F1 g g1, =12 wETewt widy #v 50w
gr, @z zfear it @1 fatm g
g7, & SrdT STt FOATE AT AT AT
qgr 9%, FifF AT andr w1 0w
FrAT AT uw fram gt uar g ) =g 49w
# g% wd A grar 2, Ffe stargearer
T faTrg Fwar, s0% T 0d FEr 2 ¢
SHETATT q2% AT HETEHT THT F a7
FT AT AT T 7 HroUHoRTToHTZo HI
qoz Fow w1 ¥ owg F 7 v
FHA FT AE T AT AAT 5T 2 7
EFT AT uF wd g fr omwem
gE & o1 uw amfas zfer & sa@r
aw &7 f2ar 9. . . (Lneerruptions)
A= qET AT A= FEA AT ANAG A,
WAL WY FH TR T IAFT AN AA
ar ag FHr FT A= g1 A0 | 4E ql—
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Thank God. Mr. Morarji Desai is
the Prime Minister; he is at least
modern.

AT ITHNTAS wZET, T AT
qeqm, Y adgaw, § o sfiags &
ATG7 ¥ G50 g€ IAET AT FEA
FT Fifarwr FT AT G F

o 2T v f& sear ol fzom-
@ & & 74 wren g fr fomdm 2
FaaT oF @ fzom & a7 fawr a7 &
ST Ao T fag #7 &, W1 AToTHe
THe AT ® 1 ATHEr wW iR
&, aArEr A FAA wfgat § 43 @A
|qMEF &) Smad T fag AT Ao
D:Roﬂf{o%mq’ﬁgﬁzé,"fﬁm
# f& vw amafes aome w1 0% qEd
qarsr 7 afvafaa w7 f@ar 9o, w5
TH ATHAT THIT &1 FeqAT HIAT 7
A & Sre =oor fag &7 &1 & woAr
o7 # FAAr wg-AfE & A ¥ 3w
TET FEAT ATFAT F, FAA GF IFI0
TEAT ATEAT Z A7 wE A &
afewr wasar ¥ fAFeadr 2, @@F
aaT & Al wArw fea, 9 g=am 9d-
oret E w7 afvaw e 5 Arardr
Fowrr % fam oweAt  Aivew aw A
T wEFIT & aga faiedr o W §
g 39 woar & fag 2, #i § 797 2T
& w10 =ow fag &1 w07

"Reading this book, no body can accuse
Choudry Charan Singh of not knowing his
class interests, His perception of political
economy, given his class position is faultily
faultless he is against heavy industry because
the latter, he argues, absorbs a dispropor-
tionately large amount of the State's
resources. The real reason must be his
cerebral dislike of the public sector and his
fear of pressures developing to raise resources
for the growth of heavy industry by taxing
agriculture. That without heavy industry there
will hardly be any adequate base
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(A7 g qAay]

for the output of power and fertilzers is a
point which Mr. Charan Singh would let
his adversaries raise ; he does not have to
raise it himself."

WEEg, TH 0¥ IEIU 4 Ag A
Z1 s 2 fF Sd s g s
afafafa & | &= A7 1o dre FFmmEaT
T age whY ata w4 {7 s wd AT
F 9% aA1 fFamAt &1 =g g 3@ o
FEIET AT K aqE qa97 Aar g, S
7 gl Wi WA g, wen WA g,
=Ha! 77 a4 wifqs f& & weyz gzam
g1 az uw #ufea fgar 31 & waer
wifa-gw o 7@ FFar | a7 & g7 A
mEaTa 1 47 gdr fewe ww Tda
fararat & v o 1 e & | Tl
¥ A1 agd ¥ 47§ g0 AfHT 39
wewrEt A gE ) 20— AT F
wawd A fFEE &1 e 4T )
ag a1 fFamT &1 Fata T
wre T Agl A1 4 € A1 wW " oFw
gt & w7 W a7 wie Gar g8 f#
s faent w17 77 3eiE F1 foemr
1 OFTE 97| THE I Wil
Gar gmr ) § AE wAAr ga e
fra g Ffwa saq wenfaram qar
21w i g8 st foer a9t 20 uw
HEH-HIRTAT G371 5 1% T ATw-Hwar
F I FT Fragadr agiamgd
F sfruefy aveft F7 age Ay fawATTAT FT
HFT FAT g wfEw gl 0w
AT agd q50 FROT W1 gEe arg
w1 S W7 wrE o s fresy
AMAT AT AT FIE AT qEl THET TH Y
izt vl 9% ag a7 fv =i =T
F WET wwaAT #ie wre-faw e
fowar w37 re-favarr #1 #rer =@to
woo fag st sfafear &, st gor i
WL AT 9 A AT Agd F)
g1 §FAT 2 IAHT 1§ SEW 7 g1, IANT
W Faq 37 & fF sfae aidt #iw
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e GmeE 7 oA §w Far st
Tz &7 fzan s AfF @ 9@ o
¢ £ fw =fewr it oix fgw amae
w1 eqfagi #1 qez %90 F wuer ¥ 98
q¢ AW AN q= FT A | TIAATHE
wgEa, § F w1 41 {5 & 99 14 o
AT A7 F 14 fye § & wew w57
77T § a4 a7 ¥z7 gu f& wreefa
afe &faa wft 1 wrfan, g awmer
#fza 2 wfer W 9@ ar @
anfaerai ®1 aaw 3 A Sfow ¥ FE
am vaq fawg w7 3w F faeg oar
qeiE A ¥ 42 ¥ @y ae @t
W A7 sfaEm T w7 oW
F2 | 7e g7 favam g fF ow af ¥
T ALHT A A §W v & 3% aw aw
FAT T AT T FLAT )

Wt amavaT qwe (WET ga)
TN WEET, 0% g gfew
ATAT AET AT FHWT AT & W I q AT
ASAT & | gWrE Trgafy wgEw q oot
aifearfaat @ wafas 2t dfFar aga
Freatwa £ A # wrE qar ge
aw AEr wET, W1 ogAdr dfear
IR F WAL 97 F9 IH gHME qW
FEAT |

wreufa ot § Far: “HOEIT u4g
TEEN FvAr £ fF oz oqal w1 oae §
gHE FTAT H wer A9 F wue = 9,
TATIFTEN TAT T34 ®F § A0 a4 &
aad Aty F @y vl deane w6y
Fed wrEAEE § 1”7 9 TWE w6 IFEe
FH AN 1 AT FETE ) HEL A,
W UF AR YZ HAT-HAN TAAAAH
a1t F wrr gu § w17 gw I9a afafafa
# &fwe gw oy ware & o afafafa &
o 7z gfewal oiw mfenfaar &
AHET FFA TG FAT AT AHEAT TG,
a7 FETH T qWAT ¢ AT 47 Afewi ¥
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AT 5T @ g1 feaw & A ow o
q= F1 frara 37 Fiforor 4, S qefy
% fazr 987 7% | 39T B FTO 2 1
i 219 § Faw F1 wifawr 9 s
59 w1 rEeqr ar F G gfom
He wifert gwon frdr g€ g #
&1 72 W WEET AT JI|a FET qar
&, 9z woAT sE I 2 Afa G s
FE AT A4 A% 2 | g A7 g f*
awm 5 o @@ #, AR A9y F1a
aardr § omfereft w17 gfomt &
g & fan swwr w97 gfeaat
Atv gifzarfadt «1 740 & amar g1
gran a1 foaE F97 &1 3w 98
ST 2 wEIE 9z 99 2 fFoew wEe
qrET T A W 6w wL A7 wEE ar
SHAT qTET & AT W OGET FL) OTH
THRANA FOWHI, FOHT FEAT AS
|5 7Ef 2, AFAAT AAA F FH FT|
faadr ot frae =rs s =t #n
a9 9T W TR M0 A FAT A6
gafar 5 77 saoR /47 oF A
qael & | mA R adrgdrwaw A
arr-foemr & far w18 wear & w40
forer 2971 & ACET A 2 WIT AGA A
a1 waFor fRar g &gy faeedt aw
wa T FATaT W% foreAer wT FTH FEar
2z W Fq 7% fFIndy g9 7 W@
ZATT UF FOT 4T Ak fomsor &7
afes ot z@ 7% forqor &1 Fm
F4 T A FL, T AIFEE T FHA T
¢ fw @ fogw F1 19 77 7= F7
wife o1 A A7 77 F. L

SHRI K. K. MADHAVAN: Sir, 1
rise on a point of order. Is it not an
insult to the Harijan Members of this
House to say that the Harij'lans are
ignorant of these reports? I am a
Harijan ------- (Interruptions).

AN HON. MEMBER: It is not that way.
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SHRI K. K. MADHAVAN; I have heard
the translation. You cannot say it like that. He
has specifically said that the Harijans do not
know the reports. We know the reports.

ol FeqAE TG AT IAR] Fg
fF ag g0 &1 g T

SHRI K. K. MADHAVAN: You are
saying that the Harijans do not know the
reports. We know the reports. Is it not an
insult to UG? YOU should withdraw.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Please continue.

SHRI K. K. MADHAVAN: If you do not
withdraw the statement, [ will have to go out.
I am not a language fanatic.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Every Member who follows the
language will say that this was not the spirit
of what the speaker was saying. Please do not
take it in that fashion.

SHRI K. K. MADHAVAN: Then, what is
the use of this translation? We are also
intelligent people. We know much more than
you. We know your mind also.

SHRI JAGJIT SINGH ANAND (Punjab):
He did not say Harijan Shiksha. He said Lok
Shiksha.

SHRI G. LAKSHMANAN (Tamil Nadu):
He said 'language fanatic'. 'Fanatic' is also a
bad word.

ot ArerT=T T« # e\ o7 2
iz wifzafaai § s F7ar @ g
foesr 40—50 a9 T &7 o e
mifeanfaat & s frar 2,

SHRI K. K. MADHAVAN: It is no use
sitting here. You can speak your language.

it AT T ¢ q57 A, 0O
awa 77 § T oyt aw q@ e
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[+t aT AT FATA]
2 40-50 ant & @% faaw & wa=
# AOET F FOAT TG A IA AW
&1 fomm 787 @i wgr faer o are Zor
# gl gear g fadr o gafen
wEt a1 AT & TAn faw fEEr an
&, % g A wAr feate &9, S |
forsor vt afafq o &1 aoee a7
ar fairdt 2@ W FW &1 A a1 4§
gfmm ae mfzafed &1 awear §9
qaE TEAT & FiH wHEm q1 qgt
931 A97 q FAT AT Wl E | T AW
a1 geEET AT @l g 1 wEfen
7 v § 7 A A9 A Awa §
T FYAr § A SHAT qE AT Aua ®
W FEAT | AT AN A @, I
gfeerm wie arfeafaat F aumes awge
ST ot @ @ war § fEaw mar w
FH E AT AT AT & AT AWL SRl |
R F] WEG-HT H HEHH wEd 2 o
qg A8 TaA W AT & Al IA HTATH
TE-HA H g F HTO7 &4 AT HAl
2 1w ag gar 2 5 drey S
ZqdT AT AgAT AN § A F@ qAAT
wTeT AR sfranfed| & gaEar a9 s
% fir Zor 1 FE AT § FiEA w1 ATaTT
arer g i wfenfaa &1 &=
AT E 1 TW AN F AT T T AR AT
W, 9g TR q%F gu a7 freww go,
# 37 o AT § e T T,
At WA AT f7ar ST AT T g
T fEar wm¥, AT G HAT qAT
fazr s, @ @rdr I gt 2, safag
# wrem § &z ww wEAmAl 0O
aga MEUE & s wifem 1w
g o wfenfemt & weome &
AET AE GANAT & a1 A qATC T
faar wva 2 w5997 ova HET F9T
31 AT WA WRT FATET, Jg qEeAr o
fedt o &0 H 9w WX SN &l
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ST 0 gz A 6 § owea g fE
At @ s aaFe Awr w9
e war A faaw wamEt § oo
a &N AT F A Hiw TE o
o T@ AT T § A wEE gears @y
Frr i AT ITET 7@ Sl § |
# wgar § fo sei-wel fisgw wwew
g @ fasdmwor &1 S oA ogwe
T, faFe o 1 aEdt S gea
g g faafes & oF 9f aggear
W F1 T g WifE FEw  agewEer
§ awHifa § FT9 T8 AT a°T sqaeqT
A1 ZET =g | g wReE &
g UF a9, A9 AT wie giom
# smara 7 g1, gz e aeem aia
¥ WEWE T g1, U7 oravdr g &0
wfed ot ZRiT 1 39 =EwaT & WA
a7 qENTE FEAT A0 AT A ardr
qrEAT R "o gr st

# uF gmE g oA fw o
gl ¥ Al A+ gt E——gfmt
HT wizafaat &1 g §
Fgt TT FET W A7 gU §, Fnw o7 aw
U & ) UE @E WU WY W THE
FET & 1 G WS & wwe #
e &7 awEow g@T 491 1 St
T F T ZIAT 47 AT A fory-
Zidr gt o fir @y gfemt #iv sfe-
aifedi &1 gear 1 dran fewae
a4 | # wga A § T oag wwer
T g% aw A< @ A7 | " o agr
Tregufa Wi Al § awanT § ser
A1 gfel Wi mfznfeat & qee-
ey &1 reRaTdr i &t =T )
gafar & wmgan av fiv @ =@ 0w
e § I FOF o4 W17 g ey
T | wEw fay oedr 2 fF
fadefia 97ma =g @ 9w g | W
#ifeg & oF sxdemdr afem wic
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wifeatfaat #1 & & w99 1w sy
W & | A A @ F g § g4
gl AT ag 999 &1 TN Fifad ¥
fa &7 oeaae # TeE oF ifaw
WA q | IHAH WA WA ATy
q A A@ FE | A Afow @sT
T 2, fedt ag @ 797 @, wast
A1 TE A AT HICATE AT E A
TR A1 A AT AT H, GT §, T
Fifed § FHT AT 9 AT FE A
T AT &0 § T w9 =W 7 TeA-
Wz 3wt 8, SsAvhe afaz E HiT e
F YA AF A T A=A AT &
7T 3q% 4m fowre gfewa e anfe-
Tl e € T@iaa & 3 ot | &
agt  wg g Ewd ) wE GE g
21 f& 7w gaaan 1€ a9 T4 § Wi
77 TATAT AT WA H FoTHA H AZHA
Y @l g, AEAIfET ¥ wgaA w
& | SEAT AT FET AET FAT AT |
afay wawe Fifas #7 oar dzmw
a4 i mw =w 7 gfom ww
TG UL FA T @ | W 9T g A
g Sdr amr § 98 9T a9 #7 @
AL TH AN AIfHA FT ASF AW &
w9 UF 90 ¥ a1 a7 fafeam ww @ g
S FY IH TANT KiAA T FAAT 2],
fomi gfem #w smfeafemt & o
TaT wyAr fowiEve & oae feam
TATAT WL AFIAT F1 99 | Jg A
YA ATl qTE TR &l
#% & O 9T W R ) 9EA S
T 4T IAGT AT 79 gHE AT W@
AT AT TEf & AeETT W TEa
o g ogEE W v | # A1 Ag dr
T g i S e A e ot
g0 & WIS wewr A1 ATolwa gEAT
T8 U9 T8 EAF AT | T AT H
AR At | AlFA 77 a1 T 7 Al
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el € | @ fawer 30 a9l # o gw
AR ma A gAT g | F|IFET G F
T AN @/ g wa aw s,
@z ¥ wan-we gfoas s wfzan
TAAT FItae § g S qq % Saw’
ST "TETT § WATE HWUHEEAT § A7 9%
TG & wedr | T ag grn 5 oaw
Ay St F@rdt Jar § wew ey A
arEt Fa @ |

[Mr. Depuly Chairman in the Chair]

T AW W 7EA W1 4g E1 9% 2 AT
AEAM-HAT T FATH KT AT F1 GTH T
TOWT TR | FE T WWE | AT
aEn g 1 safEd § wgan g g
fagzs @ &1 1 ag o1 #FRAmEar qwar
99T 99 @1 47 TH AEAEAT AT
TATE F1 TE GEAT 3% qFG S
quATE e | gatad § =wgarn gt fF
WAk # 3 qHE FEIL F WA
W F Ay A g o A
AT AT T TAT, T AMI TqaAl A
dow qamee T wwenr a7 fasmTe
faar s a1 swgE 2R 0§ oagd
faai & a® T g 9L "l AT
ag wAar g o= ww e 9w g
grTEwT & | Foag ot wen g R
foaft & & 2—5—10 ARfAAT F1 FrEl
FT AT AT KT A AAEAT A T
2wl § | W9 HEeEEaT 3W |
#1 & o s anfaanfeat wiv gfeomi
§ g TR GED AR A4 | W
TH WETT AT AAEAT FATE  SOAT AT
fad @ve @Y 9% HIT Y@= T 97 E0
TEl T T 9T T AN FT AT g
wrev g | Huwag emwawd
S Zam % fawes &7 @9 #Er T 2
g 4z & |

73w gaE § wenfa F Afeamm

¥ wag ¥ wgar Agan a1 "7 eHtan
i3y zeewr forn 72t o2 fpar & 1 g
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SHRI HAMID ALI SCHAMNAD (Kerala):
Mr. Deputy Chairman, Sir, Shri Sanjiva
Reddy after assuming the office of the
President of India has addressed the Joint
Session of Parliament for the first time. This
is an Address not only to the Members of
Parliament but to the nation as a whole and in
this Address the policy and programme of the
Government of India is made known to the
people and to the nation as a whole. I must
say that this Address does not contain
anything which is inspiring or dynamic. We
were expecting much more from the President
and the Govern, ment of India. All the same, |
am glad that the President has made it clear
that the Government is remov-. ing the
authoritarian provisions that were introduced
in the Constitution. I am quite sure that all the
political parties and all the people who believe
in democracy and democratic prin. ciples
would co-operate with the Government and
support it in undoing the provisions of the
Forty-second Amendment by abolishing the
distortions that were introduced into the
Constitution during the Emergency. The
Government has restored the freedom of the
press and the freedm of the people and the
liberty of the citizens which had been taken
away by the previous Government under the
premiership of Mrs. Indira Gandhi. The
judiciary which is the custodian of
democracy, is being restored to its proper
place by this Government and we are very
glad about it. The Supreme Court and the
High Courts had been reduced to the position
of third class magistracy by the previous
Government. Now, at least, these highest
courts of India are be. ing restored to their
original position.

While welcoming the setting up of the
Minorities Commission, 1 beg to say that the
terms of reference and the functions of this
Commission are not quite clear. At the same
time, I am quite clear that the Janata
Government has recognised the existence of
minorities in this country, namely, Muslims,
Christians and others, because it has
appointed the
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Minorities Commission. I am very glad about
it and I welcome the setting up of this
Commission. A backward classes commission
is also bein” set up. In this connection, I
should like to say that Muslim minorities are
not only a religious minority but they are also
a backward community. They are backward
educationally, they art backward socially and
they are backward economically. In many
States they are as good or as bad as the
Harijans are. So, I should apppal to the
Government to direct toe Backward Classes
Commission to consider whether the Muslim
community could also be included as a
backward community. In many States like
Kerala and Tamil Nadu Muslims have been
treated as a backward community and
extended all facilities that are being given to
other backward communities. I appeal to the
Government of India as a whole; they should
consider whether this community could be
considered as a backward community for the
purposes of the Backward Classes
Commission.

The next Five-Year Plan, it has been hinted
at in the President's Address, will lay
particular emphasis on agriculture and allied
activities, irrigation power and all that. In this
con. nection, I should iike to say that the green
revolution which is the criterian of every
Government, is becoming a dry revolution. I
would appeal to the *mata Government to see
that the green revolution is going to be a green
revolution. Sir, the prices of food-grains are
going down very low and the prices of
commercial ciops are going up. As such, this
will upset the rural economy. Farmers who
cultivate foodgrains, are going to convert their
farms for commercial crops. As such, the
production of foodgrains is going to be
reduced. I would, therefore appeal to the
Governmet to see that subsidy is given to the
farmers to produce more foodgrains; other-
wise, it will upset our food production
programme.

Nothing has been said shout the
implementation of land reforms. I
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do not know why. Even in some of the
northern States, land reforms are being taken
very lightly. There are land-lords who possess
hundreds and thousands of acres of land in
the name of one man or one family. These
land reforms should be taken very seriously
and minimum economic holdings should be
fixed so that fragmentation of land could be
avoided in the best interest.3 of land reforms
and agricultural production.

Crop insurance is one necessity for the
farmer. We have been pleading for the
introduction of crop insurance scheme and it
has not been considered by the Government.
Nothing has been done about it.

Our achievements in foreign affairs are
very good and credit for the same goes to our
hon. Foreign Minister, Shri Vajpayee. He has
improved our relations with the neighbouring
countries and also with the socialists countries
and Russia as well as with the United States
of America and Britain, We have restored our
old friendship with our neighbouring
countries like Ceylon, Bangladesh and
Pakistan. As far as Bangladesh and Pakistan
area concerned, they are not only our
neighbouring countries, they are a part of our
own history. History of India, of Bangladesh
and of Pakistan is the same; geography is the
same; cultural background and civilisation is
the same. I am very glad that Shri Vajpayee
has taken so much interest tc maintain our
relationship with Bangladesh and Pakistan
and I am sure that he will see to it that our
friendship is restored with China also, so that
when our border tension is reduced, we are
able to divert our energies and resources for
the national development.

On the eve of the visit of Mr. Carter, a
number of Palestinian students in Delhi were
served with a notice, not to move (ut of their
residences. Some of these students were
arrested also. I do not know why lit was done
when everything was peaceful here. I hope
the Government will
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examine this aspect because this may create ,
bad feeling among the Palestinian friendy and
students who are in India.

Unfortunately, war has been going on
between Ethiopia and Somalia. India should
us, its good offices with the United States of
America and the USSR and the U.K. and see
that the dispute between Ethiopia and
Somalia ig arbitrated upon so that peace is
mai'atained and preserved in this region.

I would also like to say about our Centre-
State relations. Much has been said about the
Centre-State relationship. There i* no doubt
that we must have a strong Centre but when [
speak about (trong Centre, i, my opinion,
more financial powers should be given to the
States. We cannot equate the other States with
Kashmir. We know, Kashmir has got a
historical background; we know, , special
statug has been given to Kashmir in the
Constitution itself. Therefore, Kashmir should
not be equated with the other States. Kashmir
has been give'n a special status because of
historical reasons. As far as the other States
ar, concerned, they should be given more
financial powers so that they would be able to
carry on their developmental activities and
their initiative would not be curtailed. When
w. speak about giving more powers to the
States, the States should also give more
powers to the local bodies, to the zilla
parishads, to the pancha-yats and so on. In my
own State, Kerala, for the last sixteen years,
we neve, had any elections to the pan-chayats.
sixteen years ago, in 1962, elections to the
panchayats were held. Now, the panchayat
presidents would say that they would not go
back and that they have been i'n office for
more than sixteen years. In Kerala, Assembly
elections have come and gone. Chief
Ministers have come and gone. Chacko has
come and gone; Pattom Thanu Pillai has
come and gone; R. Sankarav> has come and
gone; and
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[Shri Hamid Ali Sehamnad] now, Mr.
Antony is here. He is also trying to go out. so
many people have come and gone. Of course,
Karunakaran ha; gone because of Rajan's
case. But he i* again trying to come back.
Now, you find that even there, the Stat, wants
to have more powers in its hands. They do
not want ' S™° PV to th, zilla parishads, to
the local bodies and to the panchayats. This is
going on. My friend's party is ruling in
Kerala. 1 would make an appeal. There
should b, decentralisation. More powers
should b, give, to the States. At the same
time, the States should not be selfish and hav,
all powers with them. They should giv, mor,
powers to the panchayats, to the
municipalities and s, on. There should be
decentralisation of powers. There should not
be concentration of powers in the hands of ,
few people. This is absolutely necessary.
With these words, I conclude.

SHRI LAKSHMANA MAHA-
PATRO; You should begin from the highest
level. You should start from the Centre.

SHRI  RISHI KUMAR  MISHRA
(Rajasthan): Mr. Deputy Chairman, Sir, last
year, when we met in this House, after the
elections to the Lok Sabha, I had stated that
my party, the Congress, though it was
defeated in the Lok Sabha elections, regards it
as a victory for democracy and I cong-
ratulated my friends in the Janata Party ,,
their success in securing the mandate of the
people. However, Sir, I must admit that it was
. premature statement which I -made at that
time. The hope that the Janata Party will at
least restore democracy in this country has
been belied completely. The last twelve
months of the Janata Rul, is a record of
broken promises, unfulfilled assurances,
hollow declarations, disillusionment and
disenchantment. When 1 am using these
phrases, Mr. Deputy Chairman, I am doing it
consciously and deliberately
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and after , very careful examination of the
performance of the Janata Government in the
field of economic development, in the field of
administration, in the field of law and order,
in the field of education and so on. I think,
Mr. Deputy Chairman, the President's speech,
insipid and disappointing as it is, truly reflects
the performance of th, Janata Government.

Let us begin, Mr. Deputy Chairman, with
the most important promise which brought the
Janata Party to power. It was the promise of
restoration of the basic civil rights, restoration
of the right to the people, to th, working class,
to organise them-' selves and t, fight for their
demands and grievances. I would like to en-
quire fro,, the spokesman of the Government
and th, Treasury Benches whether the attack
on the teachers in U.P. is consistent with
democracy, whether the attack o'n the
medicos in Bihar is consistent with your
commitment to democracy, whether the fir-
ings and the lathi-charges (n studentg in U.P.,
Bihar and elsewhere is consistent with your
democratic professions and whether the attack
on the workers in Ghaziabad, Sonepat,
Faridabad, Kanpu, and other places in the
country i consistent with youi professions of
restoration of civil rights and trade union
rights. For th, first time in the history of thig
country a Government banned the right of the
workers to go on strike. It was do'n. i, th,
industrial zone ot Uttar Pradesh soon after the
Janata Party came to power. I would like to
know whether the ban on the right of the
workers to go on strike is consistent with the
restoration of basic democracy, whethe, the
promulgation of mini MISA in Madhya
Pradesh is consistent with the assurance that
was given, whether the decision to incorporate
the provisions of preventive detention in th,
Criminal Procedure Code is consistent with
the premises that they have made to the
people. I can go on, Mr. Deputy Chairman,
adding to this list many
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more things. Every week of Janata riue has
witnessed, auring the last 12 months an attack
on the basic democratic rights of the people.
And what i worse, Sir. though the emergency
has been removed, ther, is a deliberate attempt
to strike terror into the nearts of not omy the
opponents outside th, Janata Party, but even
within the Janata Party who do hot agree with
the Home Minister or with the R.S.S. Only
today three Janata Members of Lok Sabha,
Sar-vashri Shard Yadav, Harikesh Bahadur
d Lalu Prasad Yadav, have come hack from
Gwalior. They went ther. because the RSS
Chief Minister in a public meeting called
upon the RSS cadres to attack those Yuva
Janata workers who were demanding the
withdrawal of the mini-MISA. Sir, the use of
RSS storm-troopers to silence the opponents
within the Janata Party is the beginning of a
fascist regime. This is the beginning of a
fascist regime in this country. I would like to
appeal to all those within this House and
outside thiy House. To see that the danger of
authoritarianism is looming large on the
horizon, the failure of the Janata Party to
solve the basic economic problems of this
country is pushing it in a direction whe,, they
are trying to silence the voice of protest by
taking recourse to strong-arm methods and
neo-fascist and semi-fascist methods. Mr.
Deputy Chairman, Sir, the job f a
Government is essentially to govern.

SHRI SITARAM KESRI; There is Hone to
hear from the Treasury Benches.

TR war WEE WX TEE
AT § TS HHE si wAeae MR

TR AW TR HAT T A3 2 1

sy @YATTR FEL: FH G FH A {992
fafageT ot at zeAr w2k U

[ 23 FEB. 1978 ]

on President's Address 246

SHRI RISHI KUMAR MISHRA; bathe
first anu basic responsibiity of a,y
Government is to guarantee security to the
citizens of this country, and the record of no
Government in this country, in any Stat, or at
the Ce'xitre, has been so disappointing as the
record of the Janata Government. Mr. Deputy
Chairman ¢n * average, in Meerut division
from wher, the Home Minister of this country
comes, every fourth day there ** cas, of rape,
one dacoity, one murder, lour riots, two
lootings ten burglaries and three road
accidents. Now these ar, th, figures given by
the DIG of that range in a pres; conference.
This is not a, allegation made by a political
opponent. The crime figures in Bihar are
rising. According to the Janata M.P., a senior
leader Mr. Ram-anand Tiwari, the crime
figures of Bihar are bei'ng suppressed
deliberately and h, has alleged that 120 cases
of dacoities were refused to be registered and
they were later registered only as burglaries.
As far as Delhi is concerned, Mr. Deputy
Chairman, I need not say much about it. All
of us are living in this capital fo, half of th,
year and a newspaper commented that it is
scandalous that the acts of lawlessness in
Delhi should have sharply increased—nine
robberies in a single evening over a small
distance of about 25 kilometres. In Punjab the
murder number has gone up. Assaults on
public servants have increased and when
people protest, see how the police reacts—it
catches hold of the Secretary of the Union
Ministry of Tourism takes him to the police
station because they are not able to catch hold
of the dacoits. They keep hi,, there for two
hours and he has to contact th, Hom, Ministry
in order to get out of it. There is a climate of
chaos, Mr. Deputy Chairman, because of the
failure of th, Government to maintain law and
order.

On the industrial relations front it appears
that th, country i; being pushed towards
chaos. Of course, when you have Ministers
who have orga-
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[Shri Rishi Kumar Mishra] nised acts of
sabotage and acts of law lessness, evidently thi
is what is go-'ing  to happen.  There have 4
PM. been 1363 strikes and 199 lock-
outs, affecting 10 lakh workers during the
Janata rule from Aprilto  October, 1977.
And what is more dangerous is that within the
Janata Party, because  of their failure to
maintain  industrial peace, a climate is being
created to attack the basic rights of the workers.
Mr. S. M. Joshi, Janata Party leader and one
who has, I am sorry to say, a socialist
background, has demanded a ban on strikes in
industries of plants where the workers are
receiving wages.

Mr. Deputy Chairman, I am pointing out all
these developments because the Indian
people dismantled the emergency regime,
the Indian people dismantled the
authoritarian ~ regime, the working class
people fought for the restoration of
democracy* I would like to warn the Janata
Government that if they think that in order
to cover up their failures to solve the
problems of the people they can re-impose
on this country an authoritarian structure
by taking recourse to the terror tactics, this
will not work. Shri Baleshwar Dayal, for
whom many of us have great respect
because he has devoted a lifetime  for
working among the Scheduled Tribes and the
Bhils of Madhya Pradesh and Rajas-than,
referred to the problems of the Harijans and
Adivasis. Mr. Deputy Chairman, the less
said about it, the better it is. When the
President of India was delivering hi;
Address  to the Joint Session of Parliament,
newspapers carried a port that a Harijan wag
burnt alive in Rupetha village of Rohtas

District. Th, name of the young man
was Vashistha Dusadh. Those people
went  there and gave  th, names of

five  personsinthe FIR  saying that
these were  the persons who  were res-
ponsible for it. Not one of those five persons
was arrested and the Bihar
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Government says that they are not able to
trace them. It has been allege” that this is
largery because they have political affiliations
with one of the constituents of the ruling
party.

In Gujarat, which is Prime Minister's own
State, incidents of atrocities on the Harijans
a'nd on the agricultural labour are increasing
every day. In the Baula Village Shrimati Kul-
karni is not here; she knows about that
village— agricultural labourers, including four
women, were assaulted by landlords and when
there were complaints, nothing was done about
it. In Orissa, after the Janata Party has come
into power, on an average, every 15 days there
is an incident— a big incident—of assault on
the Harijans. The latest was in the Bada-banta
village of Cuttack District where 200 persons
gathered together, forced the landless out and
attacked the agricultural labour. Of course, in
Uttar Pradesh, forcible possession of land
given to the Harijans is going on a very large
scale.

Now*, Mr. Depuy Chairman, why this
happening? There ar. any is number of such
incidents. Why is this happening? I shall not
give my own explanation for this. I shall only
quote what a Janata Party M. P., Shri Yamuna
Prasad Shastri, has said in regard to the
growing incidents of atrocities on the
Harijans in Madhya Pradesh and other parts
of the country. He says:

"The feudal elements feel that the
Government belongs t, them and knowingly
or unknowingly an impression to that effect
has been created."

This is the statement made by Shri
Yamuna Pradsad Shastri and I havp nothing
to add to that.

In the economic field, Mr. Deputy
Chairman, I have a constructive suggestion to
make. | recommend to the President that he
should re-name some of the Ministries of this
Government. The Ministry for Industry
should be re-named a.3 the Ministry of
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De-industrialisation. =~ The  Ministry of
Commerce whose job 13 to promote export
should be re-named as the Ministry of Import
Promotion and the Ministry of Agriculture
whose job should be to help the small
marginal farmers and agricultural labour
should be renamed as the Ministry of Rich
Farmers, because this is exactly what is
happening.

The Janata Party's claim that they are
going to spend 40 per cent, of their inv'estible
outlays on agriculture is nothing but a joke

AN HON. MEMBER: Wrong.

SHRI RISHI KUMAR MISHRA: All of us
know that during the last few Plans the total
investment on agriculture is now being
revised by the Planning Commission. This
includes investment on agriculture, on rural
education, on agricultural research, on
fertilizer etc. It comes to 33 per cent. This 7
per cent, increase in that outlay is being
presented to this country as a very major
departure. And, Mr. Deputy Chairman, we
must understand that those who are talking of
neglecting industries in this country are
working against agricultural development in
this country because the farmers, the
agriculturists of this country want fertiliser,
want electricity, want other inputs which are
thp products for industrial development.

Mr.Deputy Chairman, the attack by the
Janata  Government on science and
technology is something which is hitting at
the basic national independence our country.
Sir, the decision of the Government to
unilaterally give up nuclear tests is not only a
surrender a compromise with our national
honour but it is jeopardising the future of
science and the technological progress of our
country. Sir, the future of the world will not
be in the hands of those who control
armaments. It will also not be in the hands of
those who have money power. But the future
of the world will be controlled by those who
have technological power. And the biggest
problem which
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the developing countries in the world are
facing is concentration of technological
power in the hands of three of four countries
of the world, people who are not able to look
beyond their nose, who cannot comprehend
all the problems and challenges which we
have to face in the 21st century. They are
acting in a manner which will make India
dependent and vulnerable to external
pressures.

Before I conclude, Mr. Deputy Chairman, I
would only like to say that a stage has
reached in this country when the battle
agaimst the Janata Party's policies and Janata
Party's programes of imposing a backward
regime in this country, of letting loose
repression on the poorer sections and also of
pursuing policies which will compromise
national indepence and self-reliance has
become a battle for the future of this country,
for the poor of this country, to save rural
labour, agricultural labour, the working class,
the middle classes, from the regime of a
handful of exploiters and their supporters who
want to use the slogan of democracy in order
to impose an authoritarian structure in order
to divide this country by pursuing reckless
policies which have communal overtones
which have linguistic overtones, which tend
to weaken this country, which tend to make
India subservient to certain powers in the
world. These facts have neither been
mentioned in the President's Address nor in
the latter .speeches of the External Affairs
Minister. They do not have the courage to
refer to the most important problems in
foreign affairs which affect India's security,
namely, Diego Garcia. Why should the Presi-
dent's Address not mention that the military
base in Diego Garcia be removed? Is it
because we want to placate Mr. Carter? He
talks coldly and bluntly and we do not speak
of Diego Garcia. We give up on the question
of nuclear proliferation test.

Shri Ramamurthy referred to the question
of Iranian students. I must say that it is
shameful for a Government to treat the
Iranian students in manner that they have
been treated, to treat the Palestinian students
in the
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manner that they have been treated, to push
back the Bangladesh refugees from India in
order to placate the military regime that is
growing all around the country. India, Mr.
Deputy Chairman, has a record of fighting for
democracy fighting for human values, figting
for freedom. No Government ot India should
act in a manner which compromises these
basic postulates by acting in a manner which
is shameful. The way they are going on does
not enhance but undermines and
compromises India's position especially
among those countries in the world which are
fighting for freedom. I am quite sure, Sii', the
discussion in this House will make the Janata
Government sit up. They should not indulge
in self-righteousness vis-a-vis the excesses
that were comitted during the period of emer-
gency, when authoritarianism that was
attempted to be imposed. These were not the
propensities of a single individual ,

These were the results of the whole system
to solve the basic prolems of this country and
if they continue with those policies and if
they seek to suppress those problems and not
solve them, they will also meet the same fate.
The Indian people have shown their capacity
to throw out the most powerful authoritarian
regime that mwas sought to be imposed. They
will throw out your regime also in no time, I
am quite sure. Thank you.

SHRIMATI NOORJEHAN RAZACK
(Tamil Nadu): With great respect, Mr.
Deputy Chairman, Sir, I thank you for the
opportunity given to me to participate in the
discussion on the President's Address.

It is indeed a salutary feature that the
powers of the courts and the freedom of the
press have been restored in the wake of lifting
of the emergency. The courts and the press
are the two eyes of democracy and can be
powerful instruments for the development of
the country on all fronts. In this connection,
right-thinking citizens will not fail to express
their hopes that the courts will maintain the

very
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high standards for just and expeditious
settlement of cases and that the press—one
and all—will exercise their rights fairly and
fearlessly with real objectivity, with the sole
aim of making the country better at every
step.

We find that the Government has claimed
credit for proper management of the economy
and for paving the way for making a rapid
advance in the coming years. I fo, one would
not like to dispute it. However, it will be less
than charitable if we do not admit that the
considerable food and foreign exchange
reserves formed a suitable base for wise and
farsighted measure to make a big and
calculated leap for accelerated progress.
Nevertheless, it has to ba said that the efforts
with a sound base for takeoff have not been
laudable and imaginative to arrest the soaring
prices of all essential commodities. The com-
mon man in the organised sector of course is
able to bear the brunt to some extent, but what
about the common man in the unorganised
sector? It would be facile to argue that he will
drawn anyway whether the prices are a few
points above or below a line. The efficiency
of the Government will be largely judged by
the availability of commodities for a bare
living to the common man at reasonable
prices. Of this we have not seen an evidence
so far. The plea that the situation has not
worsened beyond repair would be only a
tragic confession of ineptitude in tackling the
problems dyamically.

Regarding the economic and industrial
policies, I have to admit to a feeling of
confusion by conflicting statements of various
members of the Government. Nobody will
quarrel about the emphasis on development oi
small-scale and cottage industries. It is all to
the good. But how much have they developed
during the past years? How much new
employment has been generated last year? We
do not see any evidence. Nor does the PresL
dent's Address give any indication.

On the other hand, we hear disturbing
reports about import of polyes-
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ter filament yarn for helping big industries and
computer equipment and " about support to big
carpet inudstries, which should be left t, the
solo domain of thousands of our carpet
craftsmen. What is the firm and clear policy of
the Government in this regard?

It is heartening that agricultural production
is looking up, but, at the 'same time, it is to be
released that our full potential for growth has
not yet been adequately tapped.

A problem of gigantic magnitude, the
problem of housing continue to haunt us, and
the conventional methods of housing will not
make much of ..a dent on the problem. Ways
and means have to be found for the com-
munity itself to be involved in a far-sighted
and imaginative programme of functional
houses, if hundreds of thousands of our
brethren are to have a roof over their heads.
The President',3 Address has not touched on
this manifestly urgent problem.

Though the need of the hour is rapid rural
development, let us not forget that India has
forged to a front place in science and
technology which should be purposefully
used as part or an overall programme for
updating traditional skills and improving pro-
duction and distribution techniques.

In the field of education, there is an air of
uncex'tainty. What is the final pattern of
education for our children?

In the field of health, the situation is
depressing. A vast majority of the rural
communities remain deprived of total medical
care, whereas, on the other side, we hear of
unemployed medical graduates. What is the
clear policy of the Government to make a
break-through on this problem? From all
accounts, the growth of population is out-
stripping our control and unless the
Government organises energetic efforts for
control of births, it will lead to all
development being stultified.
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Sir, the issues at stake are vast and
momentous. They cannot be solved by any
one set of people, however conscientious
though they may be. It calls for a total effort
and highest qualities of pragmatic and
scientific thinking supported by self-effacing
professional competence in implementation.
A multi-party approach is indicated for
making multi-pronged efforts on an agreed
strategy. But this is not going to be helped, as
we saw the other day, by certain Hindi zealots
pressurising the President to address in Hindi.
There are much greater things to be done than
foisting Hindi on the whole country. That way
lies the danger to the unity of the nation. Let
us have our sights clearly fixed on the first
things that should be done first, namely, the
socio-economic betterment of the masses by
devising an overall strategy and by
galvanising the community for meaningful
participation.

Another important problem to which I
want to draw your attention is this. The
people from the Southern States have been
struck by an unprecedented calamity due to
cyclone which hit us very hard indeed. Count-
less lives, cattle, houses, fishing boats, etc.
have been lost. The task of rehabilitation of
the suffering people demands a national effort
and not only the effort of the State concerned.
The Centre has given only advance plan
assistance. For the States like Tamil Nadu,
whose resources are slender, the Centre
should come out with a liberal grant so that
the States can not only attend to the repair of
the cyclone ravages but also take up
important development work. In all such
cases of national calamity; the Central
Government should lay down precise
guidelines for immediate aid without taxing
the State resources.

Another thing which 1 want to mention
here, Mr. Deputy Chairman, Sir, is the slogan
of the Janata Party: humble and simple life.
Last month —if I am not mistaken, it was in
January—I had been to Ernakulam.
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There was a Public Relations Officers'
conference there. When I was there at
Ernakulam, I was told that hon. Mr. Advani
was there and some State Ministers were also
there, and for the sake of cooking for them
there was a batch of nearly 15-—20 people—
all taken from here for the sake of cooking for
the Ministers. And the Janata Party's slogan is
"Humble and simple life." I do not know how
much they have spent for th, ©* there. It is a
disgrace for th. State of Kerala. I do 'not
know whether the Kerala people were not in a
position to give them good food At the same
time...

(Interruptions)

Please allow me to talk. This is "my
maiden speech, Pleas, allow me to talk for a
few minutes.

At the same time, Deputy, Chairman, Sir,
the Chief Minister of Tamil Nadu very often
visits Delhi and stays in the Tamil Nadu
House. He enjoys the simple °°d that is serve
to him. He is a man of priciples and h, does
what he says. Nobody on earth can deny this.
When we say that we want to have a simple
and humble life, we must first of all make
ourselves as an example to others.

Today morning, Shrimati Kulkarni, while
discussing the matter, said that the Janata

WY I+ Fed |1 2 Al {uz
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stress on that point. Deputy
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Chairman, Sir, I am really ashamed to talk
about it. People talk about it in the public.
Janata saree, they do 'not want to take for th,
second time.

Another thing that my friend mentioned is
that the cost of the saree has come down from
Rs. 30 to Rs. 15. The people why purchased
the saree say that they are unable to wear it is
next time. The colour goes and it is torn
within no time. And members of the Janata
Party are very proud in saying that their
shoulders are broad,

They cavi praise themselves, but they
should do some  concrete  work.
(Interruptions) I am not finding fault with the
Party but th, thing is that they must do some
concrete work and let the public b, pleased
with them The Janata, the public, i crying,
but the Janata Party is unable to hear the
voice. You should see that something is done
for them so that they lead a happy and good
life.

With this I conclude my speech with
reaffirmation of ray thanks to you, Sir, for
according me the opportunity.

SHRI CHARANIJIT CHANANA (Delhi):
Mr. Deputy Chairman, Sir, 1 shall refer to
only the economic issues covered by the Hon.
President in his Address On the prtee front,
the Janata Government could deserve cal
congratulations if the inflationary pressures,
as they have claimed, had been brought under
check. We appreciate that the Hon. President
was realistic enough that he admitted in the
same address jate, that h, did not feel
complacent about the price situation.

The next day the hon. Commerce Minister
selected a few items of essential commodities
from the wholesale Price Index Number
prepared by the Economic Adviser's office,
which recorded a price fall over a few weeks
and he went on to say that the prices had
gone down. The hon. Ministei should have
selected not only  thost
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items which fed his argument, but he should
have taken a period which was a meaningful
period for comparison. Now, 1 have, in fact,
worked out a meaningful trend and movement
of the prices, and it is a comparison between the
prices as on 5[2|1977, when there was the
Congress regime, and the prices as on
4/2|/1978 under the Janata regime. The same
indices relate a different story. The index for
food articles on 5]2|1977 was 158.8 -and it
went up to 169.8 on 4/2|1978, thus recording a
rise of 7 per cent. The index for foodgrains
rose from 160.4 a; on  5[2j1977 to  170.8 as
on 4[2|1978, recording a rise of 6 per cent. The
index for pulses rose from 168.8 as on
51211977 to 2304 as on 4[2]1078. This
represents a rise of 38.5 per cent. The index for
fruits and vegetables indicate a rise of 12 per
cent. The index for eggs, fish and meat
indicate a rise of 12.5 per cent and the index for
condiments and spices indicate a rise of  22.5
per cent. The highest weightage is given in
this Index  to food articles, namely, 29.8
per cent. When you move on to the Consumer
Price Index, which is more meaningful, the
picture is  different. The wholesale prices
are meaningless to the consumer because
consumers like you and me do not go to tho
wholesale markets to buy things. When applied
to the poor man, the weightage of these items
would cross 60 per cent. Facts speak louder
than statistics.

Fortunately the Prime Minister appears to
be getting out of his habit of promising to
bring the prices down within four months.
And whenever he gave the promise, he never
gave the date from which it would start. He
made a different public confession at
Chowpatty in Bombay on the evening of the
President's Address. Referring to the demand
for bringing down the prices of commodities
immediately, Mr. Desai pointed out that it
would be unfair to ask for the baby
immediately after the marriage. He said, "It
will be sometime before the babv arrives. It
may take five years sometimes and more in
certain cases. 1904 RS—9
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It ail depends on individuals. How can
anyone expect the Janata Party to bring down
the prices within 12 months of being in
office?" He added that efforts in that direction
had already been initiated and they would
certainly start bearing fruit in the months to
come.

The baby Mr. Morarji Desai i; promising is
clearly a freak. Obviously the Janata
gynaecologist is not yet sure of the date of
delivery and is also hesitant to order a
Caesarian operation.

Although the price indices relate the story
of falling prices, the consumer has been
undergoing the strain of a price hike. In fact,
the consumer always puts a very meaningful
question to you, that is, whether he is telling
the truth or the indices are telling the truth.
The public have to decide themselves as to
who i telling the truth in the matter.

Sir, Mr. Patel has given hope to the
Government employees of a rise in their D.A.
The worker, however, lives in doubt because
he knows that the indices are cheating him,
without knowing how much.

Our Prime Minister has rendered a piece of
advice to the public on getting rid of the price
hike in pulses and vegetable oils. He advised
the people to shift from high-priced items to
low-priced alternatives. One, changing
consumption patterns is not an overnight
exercise. Two, the poor vegetarian whose
only dish with cha-pati or rice is dal, can only
shift to SALT.

The honourable President has also talked
very high of a proper management of the
economy which, according to him, resulted in
a higher growth rate. Apparently, a manage-
ment technology helping an economy like
India's attaining a 5 per cent growth rate,
deserves or should deserve congratulations.
The 5 per cent estimate appears to be nearer a
gues-
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[Shri Charanjit Chanana] timate rather than
a projection because the predictable non-
agricultural part of the economy is going at a
record low charge because of the sluggishness
in investment climate.

Shyness of capital in the country hag been
recognised both by the Government and the
industrialists. Shri Patel might have been
preparing the Budget preamble while speaking
in Surat. But he admitted in his public speech
at Surat that the investment climate was so
sluggish that it had become a puzzle for him.
Probably in this Budget he might make an
effort to natter the industrialists in the way in
which it suits them to improve the investment
climate.

The 5 per cent growth rate expres-ed by the
honourable President also gives credit to the
agricultural sector having behaved well. Let
us wish rather let us pray, that the God of
Rain remains in a good mood for the next
crop. A policymaker does  not and should
not base his projections without studying
the past performance or behaviour of the
monsoon. The meterological experts do
not support the optimism of whosoever has
worked out the guestimates for the
President's Address unless it has been done
only to flatter the master. Westerly winds, at
a height of 30,000 ft., are too strong this year
which leads to the late advance of the
monsoon or inadequate rain. Secondly
projections are also built on the past
behaviour of the monsoon. An analysis of
102 years of the behaviour of the monsoon
shows that the probability of the next rainfall
to be good is only 13 per cent. While
analysing the behaviour of the monsoon
between 1876 and 1977 the meteorologists
have worked out  the probability of a good
monsoon in northern India at 17 per cent
and for the Peninsula at only 10 per cent.

The quick estimates prepared by the
Central Statistical Organisation on the 23rd of
the last month indicated that the- national
income in 1976-77
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increased by 1.4 per cent as compared to an 8.8
per cent growth in 1975-76. But the same
Organisation attributed this fall in the growth rate
in 1976-77 mainly to the low level of agricul-
tural production. The SCO estimates mention
that "all other sectors,—this relates to the
behaviour of sectors other than agriculture in
1976-77— however, registered substantial in-
creases; noteworthy among them are:
manufacturing—9.7  per cent, construction—
9.6 per cent, electricity, gas and water supply—
11.1 per cent, and railways—7.4 per cent.  The
Janata Government inherited this also but in 11
months they have gambled away with this lot.
The rate of capital formation is also
registering a downfall. This, Sir, is not a healthy
index for a developing economy like ours
which has crossed the take-off stage.

May I draw your kind attention to another
interesting gymnastics in statistics? The
CSO estimates were based on 1970-71 base
whereas all the earlier estimates declared
and announced by the Government, in-
cluding the economic survey, had a different
base, namely, 1960-61. For reasons best
known to the statisticians, the game of
comparing the in-comparables is a puzzle for
the common man. To please the masters,
the statisticians erected a new index with a new
base. This reminds one of a heated dialogue
between Chamberlain and Churchill when the
latter was his Minister. ~ Chamberlain ~ had
asked Churchill to supply some statistics to
him.  Having got no response from Churchill
for a few days, he got annoyed and asked for
Churchill's explanation as to why the data had
not been supplied to him.  Churchill very
softly replied to him: My Lord, you had
asked for statistics. But you forgot to
mention whether you want the statistics for or
against the proposal.

The present growth rate has not been
prepared by the CSO; nor are the projections
based on the figures prepared from the
estimates of CSO.
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Thus, the source of collecting or fabricating
the data is also based on *who can supply for
and who can supply against'. This time the de.
mand was for a higher rate of growth whereas
last time the demand was for a lower growth.
The growth rate based on guesstimates
depends on the moods of Rain God.
Supposing—God forbid and we pray that the
Rain God remains in good mood—He is off
his mood, then it is not only the agricultural
part of the growth rate which will be affected
by the behaviour of rains, but also the agro-
based industry depending for its raw materials
on agriculture.

The next point in the President's Address is
the balance of payments. The balance of
payment and the foreign exchange reserves
came in the Tot inherited by the Janata Gov-
ernment again. The balance of payment was -
strong enough to accommodate what the
President has mentioned as deceleration in
export earnings. The mounting foreign
exchange reserves at an average rate o' “s.
150 crores per month have touched Rs. 3,600
crores. Unfortunately, the mounting reserves,
if not utilised, would prove inflationary and in
fact they have started showing that sign.

The claim of proper management of
economy by the Janata Government does not
stand scrutiny because these reserves, along
with the money supply, would produce
inflationary trends.

The last budget resorted to a disguised
method of deficit financing by taking Rs. 80
crores out of the foreign exchange reserves.
This time the Finance Minister has already
made an announcement of resorting to or
utilisation of the foreign exchange reserves.
This, in fact, for a student of economics,
would mean only deficit financing. The hon.
President's claim of proper management of
the economy, therefore, is contradicted by
this. The best economic manager must work
for
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amodel of optimum utilisation of these
foreign exchange reserves.

The Indian settlers abroad should not only
be persuaded to increase their savings, but
they must be persuaded to channel these
savings through such investments which must
promote such products which will find a
market in the countries where they are settled.
That would promote an expanding cycle of
savings and investment and again greater
earnings and investments and so on and so
forth. This would be the proper thing to do
and this would be helpful in making optimum
utilization of the foreign exchange reserves.
(Time bell rings.) ... Sir, T will just take a few
minutes more.

Then, I come to the question of money
supply. The honourable President's statement
on money supply again is not correct. The
calculation of the quantity of money, the
percentage worked out by him, has ignored—
and purposely not counted—the foreign
exchange reserves available.

The Janata Government claims to have
inherited an economy in which poverty and
unemployment were very acute particularly in
the rural areas during the past thirty years and
it has not benefited large numbers. This is a
very interesting slogan, although many of the
stalwarts of the Janata Government today
were partners in the game of the previous
Congress governments during the last thirty
years. Well, it is never too late to realise a
mistake. Let us wish and hope that the
oriented strategy of development, as
mentioned by the President, is worked out in
the Janata laboratories and that we are given a
recipe  which removes the country's
unemployment  and  under-employment.
Another object of the emerging new strategy
is also welcome and it is the significant
reduction in the disparities in income and
wealth. Well, this also appears only to be a
slogan. Today, many of my friends have
talked of land reforms and the land legislation
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[Shri Charanjit Chanana] which is going to
come because the rural development schemes
unfortunately appear to be going to the bene-
fit cf the landlords only. In fact, it should start
with a cost-benefit analysis with the object of
giving the maximum benefit to the tiller and
not to the landlords only.

SHRI K. K. MADHAVAN: Sir, on a point
of submission. Earlier, the honourable Vice-
Chairman assured the House that the specified
number of minutes would be adhered to.

SHRI CHARANIJIT CHANANA; Sir, the
honourable President has mentioned the New
Industrial ~ Policy.  Unfortunately, the
industrialists seem to be living in an
atmosphere of confusion and uncertainty
since, in spite of the announcement, there are
many ministerial statements which contradict
each other. The public sector seems to have
been relegated to the Background. The open
letter of Mr. Minoo Masani, one of the Janata
rightist stalwart to the Finance Minister,
published in "The Indian Express", may be a
preamble to the Janata Budget. It is very
interesting. He has put before the Finance
Minister models of his ambition, the models
of Taiwan, Hong Kong and Singapore. These
economies, my friends know, are being
managed by the western multinationals. Does
he and do the rights in the Janata Government
plan converting the Indian economy also into
an economy mortgaged to the multinationals?
How would these leaders of the free trade fit
in the integrated rural development schemes? ....
(Time bell rings) ... Sir, I would conclude the
whole thing by just saying that a slogan is
very interesting and serves as a useful medium
of communication. But it you go on giving
false slogans, these slogans would not give us
anything at all. So, Sir, my submission to the
President is that the Janata Government
should raise such slogans which they can put
into practice. They should convert their
slogans into practice and they should mean
business. They
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should start doing the work and put their
slogans into practice. Thank you, Sir.

SHRI LAKSHMANA MAHAPA-TRO;
Sir, he referred to the Janata laboratory. It is a
laboratory with lamps, but without spirit; it is
a laboratory where the test-tubes are broken
and the crucibles are damaged

MR. DEPUTY CHAIRMAN: Yes, Mr.
Lakshmanan.

SHRI G. LAKSHMANAN: Mr. De
puty Chairman, Sir, 1 have great plea
sure in  welcoming the Presidential
Address. But I have my own reser
vations on certain views expressed by
the President of India. Mr. Deputy
Chairman, the incident that took place
when the President began to deliver
his Address was most ugly and it
would not be in the interest of the
unity of our country. I would like
to tell my friends who are having
Hindi as their mother-tongue as [
have Tamil as my mother-tongue, not
to follow this method of forcing the
President to speak at least a few
words in Hindi. What pleasure do
they get? I cannot understand Sir .................

AN HON. MEMBER; Nobody pressed
him.

SHRI G. LAKSHMANAN: It has come in
the papers.

SEVERAL HON. MEMBERS: No, no....
(Interruptions).

SHRI HAMID ALI SCHAMNAD: When
the question of Hindi comes up, do you
remember that all the political parties—
Janata, Congress and everybody—join
together?.. (Interruptions). There are no two
opinions.

SHRI G. LAKSHMANAN: I am afraid,
here in our country there are persons who
know Hindi only and who want that only a
man who knows Hindi can become the
President of India, and that a Tamilian or a
man from Andhra or Karnataka cannot
become the President of India. There-
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lore, Sir, the Janata Government should take
note of it. I would demand of this
Government this assurance. The assurances
given by the late Prime Minister, by the late,
lamented leader, Jawaharlal Nehru, have been
flouted during the Presidential Address.
Therefore, I demand of this Government to
give a constitutional guarantee to the non-
Hindi speaking people. There should be a
constitutional amendment that English shall
continue to be an official language in India...
(Interruptions).. that English shall continue to
be an official language of India, even if a
single citizen of India wants it,

SEVERAL HON. MEMBERS; No,
no...

(Interruptions)

SHRI G. LAKSHMANAN; We all agree
on that point. We are a member of the
Commonwealth. Even today our nationis a
member of the Commonwealth.  In which
language did Mahatmaji speak when he went
to the UK. to get independence for this
country? And what is this fanaticism against
English? Sir, my friends will not agree, but
the fact is that we have been made civilised
people only because of English language. I
am not afraid of making this statement. If
you thrust Hindi on these people, I am afraid
the unity of India will be jeopardised. In
the larger interests of the nation, I would
make a personal appeal to all my friends.
Nobody can ask us to go out of India, nor are
we  prepared to go out  of India. If you
continue this behaviour of imposing Hindi on
the non-Hindi-speaking people, what is taking
place in Cuba, in Canada, in the UK., in
Scotland, etc. will be repeated here ilso.
Language is a sensitive subject. t know, Sir,
that the Government of tadia is every year
spending not less lhan Rs. 100 crores on the
propagation of Hindi. I was going through t
pamphlet issued by the Government 9f India
and I found that so many 'lasses were
going on, 30 many
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teachers were engaged and conveyance
charges were being paid. So...

(Interruptions).

SHRI K. K. MADHAVAN: In Hindi they
have only one word for 'yesterday' and
'tomorrow'—not different words...

(Interruptions).

SHRI G. LAKSHMANAN: The money
that the Government of India gets is the
money of the peasants of Tamil Nadu and of
the tax-payers throughout the country. How
can they spend that money only on a
particular language? Therefore, I would
demand of this Government to-give us a
constitutional guarantee or else you would be
responsible for sponsoring agitations.

AN HON. MEMBER: No.

SHRI G. LAKSHMANAN: Definitely. If
Vou do not want it, please stop this
fanaticism. What is English? English was the
language of the ruling class when the English
ruled us. Now English is our servant. You
must understand this. Why are you so fanatic
and prejudiced against that language? What is
our international link? Our international link is
only English. When Shri Morarji Desai speaks
here, he speaks in Hindi. Wnen he goes to the
U.N.O. or the U.K. or America or to any other
country, he speaks English. English is all right
there. But in India he speaks Hindi. Though he
knows English, you will welcome him if he
speaks Hindi. Therefore, English cannot be
separated from this country. It is in the interest
of our national integration and unity of this
country that English shall have to continue.
That is why, Shri Jawaharlal Nehru gave an
assurance that English shall continue to be the
official language till the non-Hindi speaking
people want to change it. Now, I am not
satisfied with that assurance. That assurance is
being flouted perhaps because some other
party has come to power. Therefore, Sir, I
want a constitutional guarantee.
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That assurance of Shri Jawaharlal Nehru
should be incorporated in the Constitution.
The constitutional amendment should be
brought forward by the Janata Government.
There is a feeling in our part that the Janata
Government is very much interested in
imposing Hindi on the non-Hindi speaking
people. At least, in order to save themselves
from political attack by the Congress friends,
I would ask the Janata Government to bring in
a constitutional amendment saying that
English shall continue to be used in this
country as long as the non-Hindi speaking
people require it

There is another very important thing. I am
speaking on the President's Address. My lady
colleague and my other colleagues alio spoke.
This opportunity has been denied to the
people of Tamil Nadu. When the Assembly
started on the 20th itself, the Governor's
Address which gives out the policy of the
Government has been denied to the people of
Tamil Nadu.

SHRI U. R. KRISHNAN (Tamil Nadu): It
is not so, Sir. There are precedents to that
effect.

SHRI G. LAKSHMANAN: Sir, here my
lady friend spoke on what the President spoke.
That right and privilege has been denied to the
people of Tamil Nadu. It is not a party issue. It
is an issue based on democracy. It is a
constitutional right of the people of Tamil
Nadu to have the Governor's Address. Now,
we are speaking on the President's Address.
(Interruptions) Mr. Krishnan, I am only telling
them that this is what has happened. If we are
the ruling party there, you will not leave us for
any procedural defect which you find in us.
We have got to express it. (Interruptions) You
can speak if you want to speak afterwards.
(Interruptions) I am only telling the fact. Sir, I
do not know why such a great man, the Chief
Minister 0' T LY *] !Ta hi, works against the
democratic traditions of our coun-
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try and the people of Tamil Nadu.
(Interruptions)  Sir, you are presiding
over this House and the President's
Address is being discussed here. That
right has been denied there

SHRI U. R. KRISHNAN: Sir, it ia not
correct. I protest against this.

SHRI G. LAKSHMANAN; Sir, this is
Council of States. Whatever happens in the
State, I must place it before this House.

SHRI U. R. KRISHNAN: Sir, I protest.

SHRI G. LAKSHMANAN: Your protest
will be recorded and your Chief Minister will
know it. Your protest is also being recorded.
Sir, I may tell you that in the State of Tamil
Nadu, after that great democratic leader
became the Chief Minister, this right has been
denied. This has to be noted by this House.

SHRI HAMID ALI SCHAMNAD: May I
ask one question? May I know the reason why
the Governor's Ad-drsss was suspesded? Was
it because the Governor was not in a positio:i
to address in Tamil? Or, was there any other
reason?

SHRI G. LAKSHMANAN: There ar, some
other reasons. That reason is not correct. Sir,
in the Budget Session, the policy and
programme is to be given by the Governor.
What are we discussing now? We are discuss-
ing whatever that is going to come up here
before us.

Sir, there is one significant omission in the
Presidential Address. Our Congress friends
here have been saying that in one year nothing
has been done and that it is going to be fought
in the str3ets and all that. I would ask them:
What was the position when they handed over
the Government to the Janata Party? Sir, 70
per cent of the poou“tion was below the
poverty line. Sir, Rs. 6,000 crores were in the
hands of bio monopoly interests as black
money, according to the Wan-
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choo Committee Report. About 125 families
were controlling the economy of the country.
In such a condition, Mrs. Gandhi handed over
the charge. Of course, she did not handed
over. She was defeated because of these ac-
tions. Therefore, Sir, in such a condition, Mr.
Morarji Desai has taken charge of the new
Government. When that is the position, I
would only ask my Congress friends one
thing. What all they have done during this one
year may not be suitable to you, may not be
palatable to you. But still you have got to
consider what they have done in the past one
year. The main thing that they have done is
that they restored democracy to the people of
India which you failed to do. Hats off to the
Janata Government and the Janata leaders
who have restored democracy to the people of
India. Therefore, Sir, if our Congress friends
say that they have not done anything so far....
(Interruptions)

SHRI KALP NATH RAI; What has the
Corigress said?

SHRI G. LAKSHMANAN: You all say
that they have done nothing and there is
nothing in the Presidential Address.

Therefore, Sir, in such a condition, they
handed over the Government to the new
Party, to Mr. Morarji Desai, and they in their
own way are trying to do something. And
those things have been mentioned by the
President in the form of a Presidential
Address. Sir, according to

5 P.M. me, the greatest omission in the
Presidential Address is the absence of any
mention as to how Government is going to
solve the unemployment problem in this
country. (Interruptions). Please do not
interrupt me like this. Otherwise I will take
more time. Labour is wealth in any country.
But labour in this country is sitting idle.
Whatever plans you may have and whatever
programmes you may have, you cannot
succeed because whatever is being earned
through labour, j; being
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eaten away by those people who are
unemployed. To give you an example, if in a
family of five members only two *re earning
and the other three are unemployed, the
earnings of the two people will also have to
support the three who are not earning any-
thing. The two earning people will alsG have
to feed the three who are unV employed and
that family cannot therefore prosper. Such a
situation, unfortunately, is in existence in our
country. Therfore, Sir, this unemployment
problem should be solved. You may have
your own policies regarding looking after the
village sector or cottage industries sector and
all those things, but the main thing that has to
be done in this country is that employment has
got to be provided to those people who are
prepared to work and earn wealth for this
country. No point has been made by the Pre-
sident regarding this aspect of the matter. |
hope this thing will be noted by the ruling

party.

Then, Sir, what is the defect with the
economy of this country? Sir, I will give you
one instance. Today-ever silver is being
imported in this country. But do you know
who is having the permits for its import?
Those who do not do anything with that ever
sit ver have th, permits. Thousands of permit
holders are there in ever-silver and they stock
it and they make utensils out of it and they
sell them at their own prices. Who are these
permit-holders? These permit-holders are
those people who pay huge sums of money to
the party funds of any party.

SHRI LAKSHMANA MAHAPATRO: To
which party?

(Interruptions)

SHRI G. LAKSHMANAN: Have it as it
suits you. I have not mentioned any party.

You know kerosene is being distributed
through Indian Oil. But all big business
magnates are still doing b'ack market in it and
in this way black-money is being generated.
Indian Oil
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is a public sector undertaking and the
distribution of kerosene is in the hand, of
big business magnates and monopoly
capitalists.  In iron and steei, cement, and
other things who ar, the distributing
ageVicies?  The distributing agencies are
monopoly interests, capitalists and vested
interests. Therefore, I would  suggest
through you to this House,  Sir, that all
this distribution  should be done through a
public  distribution system. To give you an
example how this can be don, I say that all
the people living in a district, including
peasants and other people, should
purchase a share of Rs. 10 each and thus
establish a company. The capital of the
company thus raised may be Rs. 20 lakhs o,
Rs. 50 lakhs. That company should  directly
purchase from the producers whatever is
needed for the people and that company alone
should distribute it to the people without the
interference of any middleman.

SHRI HAMID ALl SCHAMNAD:
Just like co-operative societies.

SHRI G. LAKSHMANAN: They are not
able to do it. I want to take in all the people.
You know the Hindustan Lever produces a lot
of things and it is going on accumulating its
wealth. What has happened to Tatas? Before
independence, their wealth was only Rs. 100
crores; now it is Rs. 1,000 crores in spite of
the income tax, the wealth tax and all that.
How this money has come? It is because the
public distribution system is not being
followed. Therefore, Sir, we can also control
the prices....

(Interruptions)

MR. DEPUTY CHAIRMAN; Please
wind up.

SHRI G. LAKSHMANAN: There are
so many interruptions, Sir.

SHRI HAMID ALI SCHMNAD:
He i capable of facing ten people.

MR. DEPUTY CHAIRMAN: That
happens with all important people,
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SHRI G. LAKSHMANAN; There-tore,
unless and until the public distribution system
h followed, taking the entire population of the
country as a whole, we shall not be able to con-
trol tne piices. Th* consumers should be made
the members of that body responsiDle for the
public distribution system within their district.
Permits for distribution of  kerosene oil etc.
saouid be given to them only. =~ Why should
you give permits for ever-silver steel to
the same people? I know of people who
were penniless about five years back, are
going on purchasing houses. They have become
so rich because of these ever-silver
permits. I do not know how they manage with
all the income-tax and other taxes. If you are not
able to set these things right, definitely you
will also go the same way as the Congress went,
after five years. Therefore, some revolutionary
changes have to be brought about.
Revolutionary changes have to be evolved.
Unless and until you bring ,b°ut thes,
revolutionary changes in the country's
economy, you cannot control these vested
interests. What about these 75 or 100 families
which are controlling the economy of the
country today? What action has the Janata
Government taken against them? What about
Tatas and how could they increase their
wealth from Rs. 100 crores to Rs. 1,000 crores?
Unless you very vehemently take up these
matters, you cannot achieve what you want
to achieve.

SHRI KALP NATH RAI: What about
State autonomy?

SHRI LAKSHMANA MAHAPATRO:
Now. he will say about Sarkaria Commission.

SHRI G LAKSHMANAN; Yes, we
are capable of facing Sarkaria Com
mission, not only Sarkaria Commis
sion, but even for Mr. M. G. Rama-
chandran. Don't worry. We are not
afraid of any commission. Some other
commission is also going to be there
fr Mr. M. G. Ramachandran (In
terruptions). Because you rfised it, I
win have to say that. Sir, before the



mentioned Sarkaria Commission ....

SHRI KALP NATH RAI: Give the name
of the bank.

SHRI G. LAKSHMANAN: You can come
to me and I will tell you the name.

SHRI U. R. KRISHNAN; You are an
expert in changing hundred rupee notes.

SHRI G. LAKSHMANAN: Not only
hundred rupee notes, even thousand rupee
notes, Mr. M. G. Ramachandran is capable of
changing. Could he not change hundred rupee
notes?

Now, Sir, I would like to say some thing about
State autonomy. I have no time, but still, I
would mention one point. In regard to State
autonomy, there is a national debate going on in
this country today whether the Prime Minister
accepts it or not. Our President also said
something about State
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elections, he got Rs. 45 lakhs from autonomy to 'Link'. How is it that
Mrs. Indira Gandhi and you know, he hot eve, a Single sentence  has ap
exchanged peared in the President's
(|nterrupti0ns) Address? When Shrimati Indira Gan
dhi was the Prime Minister, whenever
MR. DEPUTY CHAIRMAN; Order any policy decision wa, opposed by
please. her, nobody raised that subject inclu
SHRI G. LAKSHMANAN: Because ding Dr. Zakir Hussa.i.n. Likewise, is. it
you are bringing in Sarkaria Commis a fact that Mr. Sanjiva Redd_y, ha‘”?’g_
sion, I have to say this. He got Rs. 45 known the view, of the Prime Mini
lakhs  from  Mrs. Indira  Gandhi. ster on the subject of Centre-State re
time he was not the Chief Minister. latlp ns, did not t.(.)UCh it? This is my
Then he exchanged the cheque of Rs. do'ibt. Mr.. Sanjiva ~Reddy —may not
25 lakhs with cash, and Rs. 20 lakhs in havg doyne like that. (.)f course, the
thousand-rupee  currency  notes  were Pres1dent§ Address i prepared by
changed in a bank in Madras. I can the Cablr}et anq, therefore, .theﬁ/ have
even name the bank. (Interruptions). not mentioned _it. ~But Stfﬂl. r. San
All those things are under the CBi jiva  Reddy shopld have insisted  that
Therefore, you dnn't worry.... (In Centre-State  relations ;hould ‘also find
terruptions). She [ did not want to a plgce. We should Q1scuss it and S?t
mention all these things -—--------— tle it through a national debate. This
. is an omission in the President's Ad
(Interruptions) dress. Sir you have already rung the
MR. DEPUTY CHAIRMAN: Order bell. Mr. Kalp Nath Rai had a Plan
please. Don't interrupt the hon Member. not to allow me to speak because I

am .speaking in English. Thank you.

SHRI KALP NATH RAI: Give the name

of the bank. SHRI NARASINGHA PRASAD
NANDA (Orissa):  Mr. Deputy Chairman,
SHRI G. LAKSHMANAN: I am happy, he Sir, the President's Address shoul ' n it only

be a corerct balance-sheet of the performance
of the Janata Party Government, in the
political and economic  sphere, but it should
also be a pointer to the direction in which  the
country  will progress. Judged by that
standard, his Address t, both the Houses of
Parliament this year is more or less ritualistic
and colourless. The very fact that as
many as 262 amendments have been moved to
th, Motion of Thanks highlighting some of the
very basic and major problems which the
President has conveniently ignored, is proof of
the lack of such requirements. Naturally,
Sir,  this has caused disappointment
amongst all sections except the ruling Party.
Sir, we were keenly expecting to know how
this Government proposes to curb the in-
flationary pressures and tackle the problem
of unemployment. We also wanted to
know how this Government will creat, a
suitable climate for  good industrial
relations and promote  production and
economic
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growth. We also wanted to know what
steps this Government will take to bridge the
domestic savings-investment gap.  But we
regret to say that the President's Address is
significantly silent on all these very important
aspects. The Members who have participated
earlier in this debate have covered various
points. I would not tread the beaten path
and repeat the same points. 1 would refer to a
very important aspect about which I have given
some serious thought. Apparently, the
President has expressed no concern about
certain dark forces affecting national
integration. After all, we are a nation first and
then anything else. Only yesterday in this
very august House an hon. Member was
talking of India being a country of many
nations.  Another Member was arguing with
vehemence that there is a lack of integration
from heart. Yet a third Member was referring
to the intolerance exhibited by the dominant
language group in this House. And you find,
Sir, the repetition of the same thing today
also. A political section in this country in
the garb of a  cultural movement speaks of
its dream of a Hindu India, not satisfied with
Secular India.  Sir, we are now witnessing
politics of the worst type— Aya Rams and
Gaya Rams. Whatever be the claim of the
Janata Government, it is essentially a party of
the Hindi hinterland, with  most of its
members drawn from rich peasantry, headed
by Sardar Charan Singh.

AN HON.
Charaia Singh.

MEMBER: Choudhury

SHRI NARASINGHA PRASAD NANDA:
No, I say: Sardar Charan Singh. It is a
meaningful statement. Industry  and
commerce, urban elites, full of vested interest,
believing in, what is known in political
parlance, status quoism. In the North-West,
extreme South and Eastern region we have
legional parties. Divisive political under-
current is discernible mostly in the North-
Eastern reeion of this country which may
eventually prove
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dangerous to the integrity of the country. This
uncertainty and instability is taking place in a
very subtle way, with a free-for-all
atmosphere all round.

The President's Address exudes,
complacency and does not take note of some
of the serious developments that ar. taki'ag
place in the Indian politics. Government
should take care to nip in the bud all such
fissiparous tendencies before they assume
enormous proportion.

Another important aspect which I would
like t, mention is th, very attitude of this
Government, the psychological attitude of this
Government, the approach of this Government
primarily. I do not say that they are doing
nothing, but primarily and basically they ar,
hurrying themselves in th, past, beginning ith
the digging of the time capsul, and through
commissions they are trying to judge the acts
and omissions of the past Government,
completely unconcerned with the present and
totally lacking the vision of the future. By
now, Sir if I am correct, we have already 48
to 50 Commissions and the estimated cost of
these Commissions will nfti into crores of
rupees.

oF WEAAE qIeq . HAr W aaT

F

SHRI NARASINGHA  PRASAD
NANDA: Sir, after all, this Government will
be judged by its own performance and not
merely on the basis of the exposure of certain
failures of the past Government. How long
will they use such things of the past Gov-
ernment as a weapon in their hand without
having regard to the present or to the future?
How long this counter-productive exercise
will continue t, be carried on at the cost of
public exchequer is a question which is
troubling every body's mind. I have my own
doubts
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about the wisdom of such a counter-
productive exercise.

Another thing I would lik. to poi'nt out is
the style of functioning which is very peculiar
to this Government— i.e. setting up of
committees or commissions. You know very
well that in Great Britain whenever public
opinion mounts against a particular policy of
th, Government, the Government sets up a
committee ,nd uses it as an umbrella against
the mounting public opinion. And only status
qiioist governments can take that step. The
present Government have succeeded in
setting up committees only. If the question of
public distribution system is there, set up a
committee to go into the question o* controls
and regulations. The committee will take its
own time and th, Janata Party's lifetime will
be over. So they will have 'ng problem
regarding controls and regulations.

SHRI PATITPABAN PRADHAN: It is
not so.

SHRI NARASINGHA PRASAD
NANDA: That is not desirable. I seek your
protection, Sir. What is this? This is Elders'
House. I would expect the Members to listen
to me. I do not expect every body to agree
with me. I must jpeak out what I feel about
these things.

Sir, there is labour unrest from one end of
the country to the other. Mr. R. K. Mishra
referred to this labour unrest. And what did
the present Government do? They set up the
Bhoothalingam  Committee—the ghost
committee—for setting out the income, prices
and wages policy which they will follow. God
knows when that ghost committee will submit
its report and the Government of India will
act on it.

We find that the atrocities on Hari-jans are
mounting every day. We are getting reports of
atrocities on Hari-jans. This is more due to
loss of con-
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fidence in the present leadership and the
growth of the feudal attitude of the rich
peasantry in the rural areas. Now what have
they done? They just set up three
Commissions—Minorities Commission, the
Backward Classes Commission and the
Commission for the Scheduled Castes and
Scheduled Tribes. You will kindly see that the
whole style of functioning of the Government
is that v/henever you raise a question, they do
not take any decision immediately. The only
decision they take is to set up a commission.
Then, they have also set up a Police
Commission. I do not want to enumerate all
these commissions, but the whole style of
functioning is to postpone any effective
decision on major burning issues of the day.
This is the approach of the Government, this
is the style of functioning of this Government.

So far as the economic aspect is
concerned—kindly permit me to conclude in
two minutes—I would not mind the President
giving a good certificate, a good chit to the
present Government for its political
acrobatics. But in the economic field,, it is a
total failure. Dr. Chanana, who is an eco-
nomist, has already analysed the expected
growth rate of 5 per cent and showed how
incorrect it is. He has also analysed how
unsound the money supply policy is and
whether the national income has really
increased. He has also analysed certain other
important aspects.

I am not going into these details. But their
own Finance Minister said how the country is
progressing. What is the growth? We must
kviow about our domestic savings and we
must know how much we have invested.
What is the investment during the last year?
While participating in an international
seminar of economic journalists, their
Fittance Minister, Mr. Patel, said that the
static investment trend was puzzling him and
said that the reasons were somewhat deeper.
He says that they have removed
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all the constraints but even then the
investment is not forthcoming. The reason, I
submit, is the uncertainty of the mind of the
present Government about the direction in
which they will take thig country. The Pre-
sident himself in the concluding paragraph
28 says:

"Hon'ble Members during this Session
you have to consider the statement of
Receipts and Expenditure and the Demands
for Grants for the coming financial year
which will determine the new direction in
which the country will progress in the
comiVig years."

The President is also kept in the dark about
the direction in which the coun. try will
progress in the coming years. W, will have to
wait for th, receipts and expenditure which
will be placed by the Finance Minister before
the Parliament. Till then w, must be kept in
dark. Therefore, this Government, in order to
justify jt; existence must take decisions which
would remove inconsistencies and try to
implement the promises which it made to the
electorate of this country. I would submit, Sir,
that they should try for a healthy, robust and
forwardlooking economy and not a static
economy trying to take back the wheels of
progress of this country by twenty five or
thirty years.

= e ¥ 0 "gEEw, w4
qy ¥ amd wwar 9E dEems
wagETn St ¥ Fqex i dmr g€ A
wr wAa 2

5t Tweea aram (faEe) : &
e @y eI ?

St T FA A AT
wgmEr Y 7 e D wwr ol da
gt W IR AT wRlew A
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g far 4 ) qgar w=rT g daw,
A dafos gmw 97w fagt
yarasr &1 fauzw 1 wEr aF faee
wavadl 4 faaza &1 9w ¥ A A
quf g1 GT WAL FFAEE GEqEw
St & irges |1 SAaT STE 1 G
<R AW ¥ gl FTag @aans o fad
G A G B A R
FTHFHE A1 75T SEF1 %2 (T F7F9] 7
Tar | mrw e aw § T iy gers
fem g & ag wr @ | "o A
& F7 WAGT A WX IgEwfoal &
d= i 4z @% AEe o wg & fqE
@ & vl o 2 1 fawr swesE
a7 ¥ wEwiT & faws megied
IO {F57 40 41 Fa9 g T
SAdT GIET & HORR w WA W d1g AW
§ FOOUH a7 TET E A7 KT AW § HLAA
R METE | gE AT Am A g %
L & A HwAT § Ay @ig 9%y WA
CInE
(Interruptions)

=t weArg T FaT ¢

Wt derow WD . S &1 AR
98 FF1 wal 8 WO § W9 § FHAT
g f& w7 feeedi 5 nfig 8 7 amv
feedl ¥ wawsar @l $w @2 7
wIT FIoHT gaT 2 % 0% ua & Jw
HOETT  Hewa & aaedl = Mo dre
aaw w1 gfem & gwiwy fgae &7
fam @i @ 92 @F @ w9 w
ATETE FTX GF a8 91 74 4 Wi IR
s wigefedt &2 W femenn fw
R w5 Zfww faanr w1 &
&4z 7 97 3% frewre ufen fEa
wn wifs IR e g §
fireget o7 Wiz fyzr ar 0 @@
at §TT % wa ¥ w51 aiwi 2 {7 faa
A® T A%ET W IW TGS W
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=T aral ® fovd waar A d
TN ITAAIA WEEA, ¥ WoR
TR HEAT § F AT e qoAr
7 7T &, W7 W Iq TEF T Ar § A
AT FT A A grwAr 1 Adr
w7 AT & 5 Feowa qzar 3
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T FLTA B AECE § T THT
&1 31 fF a7 gr< w4y 1 &7 wiw A
ATy F AHE | W 7 qAA qT
W W AT A4 aaqdr wm fzaary
& o1 5 3 & arer qF £ a7
fawar a1 Y am it T w@F T
oA FY gATL NE WAT AT ¥ 1974 F
1977 aF + #rza %1 faez o 7 )
gnT w1 F faer & snane o gw g@
T awT w 3w fas Y feam
famr gar =g § Y $% 727, = 7
e R

TF aa AR FEE 0 wl §s f2T
q& Y gaT 7 gL qurT w4 7wy
frdrdt zer 77 1€ wawa wE E O
aa ZA wrd | oY avg ¥ 9 wa
¥ @ TAHT T F37 A7 5 A0 3.
& FE gA97 A & AT ALA( FAC
g fF &% gzi =% i w17 o qa
s | gafem & wEam SR Z
T GIFHTT T A OF qraeT AT sqEr
fa a% 7&@F 2

Irexvfa # afeqaqu ¥ g S90
wrt fF fazot o o7 goify 47 g &,
WA AW AW )
AT ¢ 95T v aE T g wk &
qel & HE 4 | WAT FT A
ar¥ gt § 7w fama wwAl W
A= WAl FAET A7) ?
forer aeg & 29 & "= afeet & famrs
9 Y517, TOE FFAl R I A%
W @, v T ¥ A @m & v
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q WAl IEr WA @ TV ;g
T AT FT 4, %1 A7 §5 wnend
qF F4ifw gAaT wwlow nzagT av |
T4 A & ¥ w@a @ BAEw o &
TIZATHIRE 4F ISTAT o7 HFar 2 ar
34 FAT  &F 441 T IzPAT W0 7
& TTHT qA94A AN FAr | AfF Ty
aizis 41 | gwfag fa@wt 5 A
uaT gfear ¥ sH=rd ar gwve Fa-
T FARE A IA HOFANT L
frsreaa @ %) zofan a5 o
&1 7y o077 fae a9 & wowdar
FAT WL, WEEWA FIC,  gATEA
437 FT T 9T T w7 Z, A FEgAE
foF 37 Fradt F1 9 TG FEq A T
qearT varar faat as  fevw T =
g

oAt wTR wEATI d g0 gEm,
OF T 4 13-13 AT FE fEr
Fr a1 gan< 91 faar, fadt &1 1500
gra faar, fadt w1 500 g foar
ot W arEl o Aaam, § o
HANT FATE | F g2 T vH -2
#wgarg | oF faa & W W ATy
FIB 7 wEG 7 AW @ 41 | qAF A}
TATA 9T FIT F@T A & w1 e
g 5%, fi7 g T I FHT WA WA
w1 ag f et w @ fag
agi G AT AT | & wed wRAT g fw
g7 | At o7 it § e
grear aznr | sfafgear 1 wEAr g
sfr s wewre wrd #, fomr smar
qx gt femior gar & seedl ame w &1
FraTar &, gafae & s fw s
qret wfafzar &9 ¥ q=AT T 00
R At wE A Fwr Ay I G
FITT WY wAAF T A TEm AEY g
qEAC 1 E7 A H AME! FEEE )
oF &Y @z fF strar A o7 s arl
# FredwT gav 7l v faw fem
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[#fr sarowm F5d)

§ gE sHRdT At war 3 9w 9w
WIT G 5 ATH 6% "1 AN 2
s f 7 SgiE gwwEE AT AET
Szt wE 37 faar | TR & fed
¥ s garar 5 aAEs @ e
w91 F1 Azw s 71 feqt T A anely
41 Hiw wad Sgiw fesied 7
& Fmram g 7 g1 e A sl
za o foww & gidl g = e |

st gax feg werdt o a@dEar
wE g7 fqur ar

ofY arow &AL TEEREiT REEd,

& o 57 Sg o @ AFTE | § Awar
g i =it war ¥ £% awer @A #
g &% g1 f § s wwTw 913 ¥ 9w
FTAT TIZAT § a1 Tgor =gl & ar |
ﬁﬁm#}ﬂ%ﬁﬁ'ﬁ#ﬁ'ﬁfiﬁoﬁrgot{o
& SwET oY ¥ 50 a0 w9z oy §
26 WA=l & Taa frEw v BW ¥
A waraae § qer fF g sar &
qrw faast Saa & a1 ¥5 sEE qamr
fe walt & foaelY soasamr & oy
497 §F B WET L A | S wEv
HIAT & 72 TR &1 0T ) aE HHemar
g fa ot e & o aga Y Alem 2
7z 72 wwAar ¢ v wmife e ==
& e W€ AT TR 8, A0S wiEd w9 2,
sufad dar & giar & 1 aemard goT
fadifadt it waedt g€ wie #r 2w
TEF a1 & 1 w7 A7 S e o s
qrél wovar fomr aw g aTe W@ &
# wfgerarit s7a1 g fr o= & wéW
§ W SR g arEr AEl £ |

OF WAy waea o et saifad
A 98 &7 nw F ;| ?

=t daraw ¥ 0§ sarfadt g o
R s WA T 1 FEET AT
T it tfRy o F feem
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wiferer 1w famr oar W@
wrwr 7l ifeaw uwwe § faar @ f
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The House then adjourned at
one minute past six of the clock
till eleven of the clock on
Friday, the 24th February, 19 to.



